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 MR.  SPEAKER  :  That  means  that  the
 hon.  Member  will  9८  satisfied  with  his
 hearing  the  speeches  and  then  going  away
 and  doing  what  he  thinks  is  right.

 SHRI  5.  KANDAPPAN  :  Before  the
 discussion,  let  him  rectify  things.

 SHRI  अ  N.  MUKERJEE  (Calcutta
 North-East):  It  is  a  matter  of  principle
 which  is  involved.  Let  the  Home  Minister
 be  in  a  position  here  and  now  to  contradict
 the  report  which  has  come,  namely  that  the
 House  there  has  been  prorogued  and  so
 many  other  things  have  happened.  Unless
 he  is  in  a  position  to  contradict  that,  the
 matter  of  principle  remains.  Therefore,
 whatever  information  he  may  gett  from
 Madhya  Pradesh  not  affect  the  matter  of
 principle  concerned,  and  ke  will  have  to
 make  up  his  mind  on  that.  Therefore,  we
 should  begin  this  debate  at  2  p.  m.  so  that
 our  attention  is  not  diverted  to  any  other
 subject  to  which  we  cannot  do  justice.

 MR.  SPEAKER:  If  the  desire  of  the
 House  is  that  the  discussion  should  begin
 at  2  p.m.  then  no  other  business  can  perhaps
 be  transacted,  because  in  the  mood  of
 excitement  speeches  on  other  subjectsmay
 not  be  useful.

 SHRI  M.  1.  SONDHI  (New  Delhi)  :
 It  is  a  question  of  conviction  and  not  of
 excitement.  It  is  a  question  of  a  democratic
 convention.

 MR.  SPEAKER:  Therefore,  we  shall
 have  the  discussion  at  2  p.m.  The  Home
 Minister  may  get  the  information  late  in  the
 evening,  some  time  at  6  9.  m.  or  7  p.  ण.  and
 then  give  his  reply.  Naturally,  Government
 have  to  say  something  ultimately  at  the  fag
 end  of  the  day.  So,  now,  instead  of  the
 Home  Minister  making  the  statement  and
 Members  beginning  a  discussion  on  it,  the
 Madhya  Pradesh  issue  may  be  discussed  at
 2  p.m.  ॥  will  be  on  ४  party-basis,  the
 Congress  as  well  as  the  Opposition  particu-
 pating  in  the  discussion  alternately.  The
 discussion  will  begin  at  2  p.m.

 13.00  hrs.

 The  Lok  Shabha  adjourned  for  Lunch
 nll  Fourtcen  of  the  Clock
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 The  Lok  Sabha  re-ossembled  after  Lunch
 at  E:ght  Minutes  Past  Fourteen  of  the

 Clock

 S
 MOTION  RE  :  MADHYA  PRADESH

 GOVERNOR'S  ACTION  WITH  REGARD
 TO  FORMATION  OF  MINISTRY

 ‘ott  ay  fra  (मुंगेर)
 महोदय,”

 (Mr.  Speaker  in  the  Chair)

 अध्यक्ष

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  ॥.  CHAVAN)  :  ‘Sir,  may  I  place
 the  information  before  the  hon.  House
 proceeds  to  discuss  ?  (Interruptions)

 MR.  SPEAKER  :
 information.

 He  is  giving  you  the

 भो  मधु  लिमये  :  नये  बाद  में  दें  1  मैं  भी
 जानकारी  दे  सकना  हैं  उनको ।

 भी  अटल  बिहारी  वाजपेयी  (बलरामपुर)  :
 हमें  भी  जानकारी  है।  हमारी  भी  चीफ
 मिनिस्टर  से  टेलीफोन  पर  बात  हुई  है।  हमें
 भी  सुनेंगे  तब  आप  |

 श्री  मधु  लिमये  :  अध्यक्ष  महोदय,  आपकी

 अनुमति  से  मै  निम्न  प्रस्ताव  इस  सभा  के
 विश्वारार्थ  पेश  करना  चाहता  हूं:

 “That  this  House  disapproves  the
 unconstitional  act  of  the  Governor  of
 Madhya  Pradesh  in  not  inviting  immedia-
 tely  the  new  leader  of  the  S.  V.  D.  to
 form  a  Government  which  only  very
 recently  had  proved  its  majority  on  the
 floor  of  the  Assembly.’’

 अध्यक्ष  महोदय,  मैं  सबसे  पहले  साफ  कर
 दना  चाहता  हूँ  कि  मेरा  अस्तिव  और  गजनेर  के
 द्वारा  जो  सत्र  को  अवसांन  कराया  गया  है,  इन
 दोनों  का  आपस  में  कोई  सम्बन्ध  नहीं  है।

 SHRI  SHEO  NARAIN  (88):  Sir,
 we  are  demanding  your  ruling  on  this  point.
 यह  परब  कैसे  हो  गया  है।

 भो  रवि  शय  (पुरी):  काम  रोके  से  पहले
 का  दिया  हुआ  यह  सान  है।
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 आ  मथ  लिमये :  मैंने  जब  यह  प्रस्ताव

 तैयार  किया  था  उस  समय  ममेरे  पास
 सत्रावसान  की  खबर  भी  नहीं  पहुंची  थी।
 प्रस्ताव  का  सीधा  सम्बन्ध,  सीधा  ताल्लुक  उस
 मौलिक  चीज  से  है  कि  गवर्नर  का  ऐसी  परि-
 स्थिति  में,  ऐसी  हालत  में  क्या  कत्तव्य  होता
 है।संविध  न  की  ष्टि  से  राज  मैं  श्री  बैंक-

 सुनाया  साहब  को  बधाई  देता  हूं  इसलिए
 कि  आज  पालिमेंट  की  जो  सही  आवाज  है,  वह
 उनके  मुह  से  निचली  है।  आज  बह  न  केवल
 विरोधी  दल  की  और  से  बल्कि  पूरे  सदन  की
 ओर  से  बोल ेहैं  कौर  पचास  करोड़  भारतीय
 जनता  को  आवाज  उन्होंने  यहाँ  अभिव्यक्त  की
 है।

 MR.  SPEAKER  :
 compliments.

 att  मधु  लिये  :  ज्यादा  नहीं,  लेकिन  जो
 प्रशंसा  जरूरी  है,  वह  मैं  जरूर  करूगा  -  मैं
 उसका  कारण  बताता  हूँ।

 जब  कल  मैंने  यह  सवाल  यहां  पर  उठाया,
 तो  उस  समय  से  ले  कर  आज  सबेरे  11  बज  तक
 मेरे मन  में  बड़ी  चिता  उत्पन्न  हो  रही  थी  कि

 हमारे  देश में  लोकतंत्र  का  भविष्य  क्या  होने

 वाला  हैं।  आज  तक  कांग्रस  पार्टी  के  द्वारा  बहुत
 से  पाप  हुए  हैं,  लेकिन  यह  खुशी  की  बात है  कि
 आज  उसमें  कम  से  कम  एक  आदमी  ऐसा
 निकला,  जिस  ने  लोकतंत्र की  आवाज को  सदन

 के  सामने पेश  किया  ।

 गृह  मन्त्री जी  ने  कहा  है  कि  इस  मामले

 में  मैं  बिल्कुल  सदन  के  हाथ  में  हैं।  उसका  भी

 मैं  स्वागत  करना  चाहता  हैं।  ऐसे  कम  ही  मौके
 मिलते  है, जब  कि  हम  ग्रह मन्त्री  की  राय  से

 मुत्तफ़िक़ होते  हैं।  लेकिन  गृह  मन्त्री के  इस

 वक्तव्य  के  कुछ  निष्कर्ष  भी  निकलते  हैं।  अगर

 वह  अपने  आपको  सदन  के  हाथ  में  सौंप
 देना  चाहते  हैं,  तो  आज  उन्हें  पार्टी  या  अन्नु-
 शासन  के  नाम  पर  कोई  डीप  जारी  नहीं
 करना  चाहिए,  ताकि  सदन  मेरे  प्रस्ताव  पर
 अपनी  सही  राय  व्यक्त  कर  सके।  अगर

 Very  embarrassing
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 व्हिप  के  बिना,  बहुमत  से,  मेरा  यह  प्रस्ताव
 टकराया  जाता  है,  तो  वह  बात  दूसरी  है,
 लेकिन  अगर  बह  ब्ह्पि  दे  देते  हैं,  यह  आदेश

 दे  देते  हैं  कि  कॉग्रेस  पार्टी  के  सदस्यों  में  से
 किसी  को  भी  मेरे  प्रस्ताव  के  हक  में  वोट  नहीं
 देना  चाहिये,  तो  मेरा  ख्याल  है  कि  श्री
 चब्हारा न ेने  आज  सबेरे  हमको  जो  श्रद्वा सन
 दिया  है.  यह  बात  उसके  विपरीत  होगी।

 मध्य  प्रदेश  में  बे  जो  घटनाये हुई  हैं,  ये
 कोई  नई  घटनायें  नहीं  हैं।  वहां  इतिहास  की

 पुनरावृति  हो  रही  है।  करीब  करीब  दो  साल
 पहले,  जुलाई  अगस्त  में,  इसी  तरह  ककी  धट-
 नायें  हुई  थीं  और  उन  धट नाश ओं  में  वहां  की
 विधान  सभा  के  अध्यक्ष  और  गजनेर,  इन  दोनों
 का,  जो  रोन  रहा,  मेरा  स्यान  है,  और  बहुत
 से  लोगों  का  ख्याल  हे,  कि  वह  संविधान
 के  अनुसार  नहीं  था,  लोकनृत्य-विरोधी  था  1
 क्या  घटनायें  हुई?

 गोमती  जोन  काह  (अमरेली)  :  अध्यक्ष
 महोदय,  लंच  आवर  से  पहने  इस  सदन  में  जो

 चर्चा  हुई  थी,  उस  में  मध्यप्रदेश  की  विधान
 सभा  के  प्रोवोग  किये  जाने  पर  आपने  और
 कुछ  सदस्यों  ने  कुछ  चिन्ता  कट  की  थी

 मेरा  सजेस्शन  है  कि  मगर  उसी  विषय पर  यह
 चर्चा  हो  रही  है,  तो  इस  बीच  में  होम  मिनिस्टर
 साहब  के  पास  जो  कोई  नई  इनफमेंदन  आई  हो,
 वह  हमें  बता  दें,  ताकि  इस  सदन  में  इस  बारे
 में  वास्तविक  चर्चा  हो  सके

 भो मथ  लिमये:  मैंन  माननीय  सदस्या
 की  आत  सुन  ली  है।  वह  औरत  है  इसलिए मैं
 बेठा।

 दो  साल  पहले  मध्य  प्रदेश  में  क्या  हुआ
 था?  मध्य  प्रदेश  विधान  सभा  का  बजट-सत्र
 बुलाया  गया  था  और  उसमें  दिक्षा  मंत्रालय
 की  मांग पर  वोट  होने  जा  रहा  था!  उसी
 दिन  कांग्रेस  पार्टी  में  विद्रोह  हुआ  भोर  कांग्रेस

 पार्टी  का  एक  बहुत  बड़ा  हिस्सा  संयुक्त
 विधायक  दल  के  साथ  भ  गया।  इसलिए  उस
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 [श्री  मधु  लिमये]
 दिन  बिल्कुल  गैरकानूनी  ढंग  से  और  औचित्य
 का  भंग  करते  हुए  अध्यक्ष  ने  सदन  में  वीट  नहीं
 होने  दिया  और  सदन  की  बैठक  को  स्थगित  कर
 दिया  1

 दूसरे  दिन  क्या  हुआ?  जैसा  किआज
 हुआ  है,  पहले  अध्यक्ष  के  द्वारा  सदन  की  बैठक
 को  स्थगित  कर  दिया  गया  और  दूसरे  दिन  गजनेर

 के  द्वारा  सदन  को  प्रोवोग  कर  दिया  गया  ।  उस
 के  बाद  पालियामेंट  में  उस  पर  बहस  उठी  और
 यहाँ  पर  विधान  सभा  की  बैठक  तत्काल  बुलाने
 की  मांग  की  गई।  इन  लोगों  की  इस  मांग  को
 कुबूल  करना  पड़ा  और  विधान  सभा  की  बैठक

 हुई।  मैं  भी  उस  समय  भोपाल  गया  था  1

 फिर  ताज्जुब  की  बात  है  कि  विधान  सभा
 की  बैठक  हुई,  चर्चा  हुई,  वोट  होने  वाला  था,
 लेकिन  फिर  अध्यक्ष  ने  श्री  द्वारिका  प्रसाद
 मिश्र  को  मौका  देने  के  लिए  वोट  नहीं  होने
 दिया  और  विधान  सभा  की  बैठक  को  स्थगित
 कर  दिया  t  उस  दिनों  रात  में  मैं  उन  से  मिला
 और  मैंने  उनसे  कहा  कि  उन्होंने  यह  बहुत
 अनुचित  काम  किया  है  और  यदि  वह  इस  तरह
 का  काम  करेगे  और  सदन  को  अपनी  राय
 व्यक्त  करने  का  मौका  नहीं  देंगे,  तो  लोकतन्त्र
 के  लिए  खतरा  उत्पन्न  हो  जाएगा।  तो  काका
 पांडेय  जी  ने  मुझे  अश्वासन  दिया  कि  कल  चाहे
 जो  भी  हो,  कल  वह  वोट  करवायेगे  और  उसके
 नतीज  के  अनुसार  चलेंगे।  उन्होने  चुके  अपनी
 गैलरी  में  आकर  सदन  की  कार्यवाही  देखने  के
 लिये  कहा  ।  उस  दिन  वोटिंग  हुआ  ny  at  विध्या
 चरा  शुक्ल  के  भाई,  मेरा  ख्याल  है  कि  नहें
 याम  बाबू  कहते  है,  और  श्री  द्वारिका  प्रसाद
 मिश्र  ने  उसमें  अडंगा  डालने  की  कोशिश  की
 मैं  गैलरी  से  देख  रहा  था,  लेकिन  काका  पांडेय
 उस  दिन  बडे  मुस्तैद  रहे।  उन्होंने  वोट  के
 लिये  कहा  और  वोट  हुआ

 उसके बाद  मैं  उनसे  मिलने  के  लिए  उनके
 चेम्बर  में  गया  भोर  मैंने  उनका  अभिनन्दन
 Ti)  उस रा मय  उनकी  आंखों  से  अभ्र बह
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 रहे  भरे  और  उन्होंने  कहा  कि”(व्ययधान)  यह
 सही  बान  है  संयुक्त  विधायक  दल  के  नेताओं

 ने  मुकसे कहा था, कहा  था,  बे  ऐसे  अध्यक्ष  को  बदल
 देगे।  मुझे  यह  याद है  कि  मैंने  उनको यह
 सलाह  दी  थी  कि  चूंकि  अध्यक्ष  ने  अपनी  गलती
 को  महसूस  किया  है  और  आज  उन्होंने  वोट
 करवाया  है.  इसलिए  हमको  ऐसे  व्यक्ति  के
 खिलाफ  ष  से  प्रेरित  होकर  कार्यवाही  नहीं
 करनी  चाहिये  और  उन्हें  अध्यक्ष  बने  रहने  देना

 चाहिए।
 लेकिन  आज  मुझे  पश्चाताप  हो  रहा  है  कि

 ऐसे  आदमी  के  खिलाफ  कार्यवाही  करने  की
 जो  बात  संयुक्त  विधायक  दन  के  नेताओं  के
 मन  में  थी,  मैंने  उसमें  स्वाह-म-ख्याति  बाधा
 क्यों  डाली।  अगर  ऐसे  अध्यक्ष  को  निकाल
 दिया  जाता,  तो  मध्य  प्रदेश  की  दृष्टि  से और
 देता  में  लोकतन्त्र  की  दृष्टि  से  अच्छा  होता  |

 SHRI  SRADHAKAR  SUPAKAR  (Sam-
 balpur):  On  a  point  of  order.  Can  we
 criticise  the  action  of  the  Speaker  of  a  State
 Assembly  in  this  House  ?  It  is  proper?

 MR.  SPEAKER  :  No.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :  Shri
 Bijoy  Kumar  Banerjee  was  criticised  here.

 SHRI  ?.  6.  SEN  (Purnea)  :  That  is  not
 the  subject-matter  of  discussion.

 The  Speaker  of  the  Assembly  is  not  the
 subject-matter  of  discussion.

 SHRI  SONAVANE  (Pandharpur)  :  When
 the  Chair  agrees,  can  the  hon.  Member  refer
 to  the  action  of  the  Speaker  of  the  Assembly
 again  ?

 SHRI  SRADHAKAR  SUPAKAR  :  We
 are  discussing  the  present  situation,  not  what
 was  done  some  time  back.

 MR.  SPEAKER  :  Whatever  it  is,  he  can
 question  the  facts,  but  not  criticise  the
 Speaker  of  the  Assembly  here,  because  it  is
 for  that  House  to  criticise  and  not  for  this
 House.  There  is  no  doubt  about  it.
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 at  मथ  लिमये  :  अध्यक्ष  महोदय,  मैं  केवल
 ऐतिहासिक  घटनाओं  का  क्रम  रख  रहा  हैं,  और
 कुछ  नहीं  कर  रहा  हूँ।  इसके  साथ  री  मैं  अपनी
 गलती  पर  पश्चाताप  व्यक्त  कर  रहा हूँ।  इस
 पर  माननीय  सदस्य  को  क्यों  तकलीफ  हो  रही
 है?

 मैं  अर्ज॑  कर  रहा  था  कि  मध्य  प्रदेश मे
 इतिहास  की  पुनरावृत्ति  हो  रही  है  संयुक्त
 विधायक  दन  के  नेना  के  परिवहन  के  बारे  में
 एक  अरसे  से  चर्चा  चन  रही  थी।  वह  परि-
 बत्तन  कुछ  ही  महीने  पहले  होने  वाला  था,
 लेकिन  नहीं  हुआ।  इस  बार  सेवा-सम्मति से
 निगाहे  हया  और  सारंगढ़  के  राजा  को  स्व-
 सम्मति  से  नेना  के  पद  पर  सुना  गया।

 (व्यवधान)  उसमें  आपत्ति  की  क्या  बात  है?
 कांग्रेसी  राजा  अच्छा  होता  है  और  विरोधी
 राजा  पुरा  होता  है,  यह  कौन-सी  नीति  है।
 प्रधान  मन्त्री  के  अगल-बगल  में,  आगे-पीछे  सब

 तरफ  राजा  ही  राजा  हैं।  इसी  समय मैं  उनके
 नजदीक  बैठे  हए  भी  भानु प्रकाश  सिह  को  देख

 रहा  हैं।  राजा  सारंगढ़  का  नाम  सुनकर  इस
 प्रकार  उपहास  करना  इन  लोगों  को  शोभा  नहीं
 देता  है  ।  मैं  यह  अर्ज  कर  रहा  था  कि  जब  नया
 नेता  जना  गया  नो  उसको  लेकर  गोविंद
 नारायग  सिह  और  संवाद  के  नेता  गाना  से
 मिलने  के  लिए  गए।  लेकिन  लद  की  बात  है.
 कल  विजया  जी  से  मेरी  आदतें  हुई  थीं  और

 उन्होंने  कहा  कि  गजनेर  साहब  ने  उन  से  मिलने

 से  इंकार  कर  दिया  और  बहाना  बताया  कि

 में  बीमार  हैं।  मुझको  नगता है  कि  द्वारिका
 प्रसाद  मिश्र  ने  बहुत  ज्यादा  स्लीपिंग  2प्लेट्स
 का  उनको  खोज  बे  दिया  है।  मेरी  समय  में

 नहीं  आता  कि  गवर्नर  का  पद  एक  इज्ज़त  का
 पद  है.  उसकी  संवैधानिक  जिम्मेदारियां  हैं  तो
 क्या  उम  जिम्मेदारियों को  उन्हें  पूरा  नहीं  करना
 चाहिए  था?  अमर  वह  बिमार  थे  तो  केम

 से  कहते  कि  मुझके  ष्टि  पर  जाने  दीजिए।  बां
 के  बो  चीफ  जस्टिस  हैं  उनको  दरमियानी  अरसे

 के  लिए  गवर्नर  बना  किया  आय  ।  तो  चीफ
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 जस्टिस  साहब  गजनेर के  माते  नये  नेता  को
 मुख्य  मन्त्री  की  शपथ  दिला  सकते  थे  और  उन
 को  न्योता  दे  सकते  थे  कि  भाप  अपना  मन्त्री
 मंडल  बनाइए  |  सदन  की  बैठक  चल  रहीं  थी।
 अब  सभापति  जी  को  मेरी  राय  में  सदन  की
 बैठक  को  स्थगित  नहीं  करना  चाहिये  था  1
 गवर्नर  का  कत्तव्य  बिल्कुल  साफ  था  ।  संविद
 कानोता  कौन  हो  इस  में  दखल  देने  कान
 राज्यपाल  को  अधिकार  है  न  केन्द्रीय  सरकार
 को  अधिकार  है,  यह  तो  उस  दल  का  अंतगर्त
 मामला  है।  कल  यह  हो  सकता  है  कि  कांग्रेस
 पार्टी  स्वयं  फैसला  करे  कि  इन्दिरा  गाधी  जी
 रटे  या  इन्दिरा  गांधी  फैसला  करें  कि  अब  मैं
 प्रधान  मंत्री  नहीं  रहना  चाहती  हूँ  तो  क्या
 होगा  .  जिस  किसी  को  कांग्रेस  पार्टी  नया
 नता  बनाना  चाटती  वह  बनता  (व्यवधान)
 -अरे  भाई,  राजा  दिनेश  सिह  को  बनना

 चाहेंगे  थे  लोग,  या  हो  सकता  2  कि  मोरारजी
 भाई  को  अनाना  चाहें  या  यह  ग्रह  मन्त्री  भी
 बै3  हैं,  वह  भी  उम्मीदवार  हैं  नो  इस  में  अगर
 किसी  को  बनाना  चाहत ेहैं  तो  क्या  रामपति
 इसतरह  कह  सकता  है  कि  मुझे  देखना  पडेगा
 कि  नये  नेना  के  न्र नाव  के  बान  कांग्रेस  पार्टी
 का  पार्लियामेंट  में  बहुमत  है  या  नहीं,  उसकी
 मैं  जांच  करूगा  और  जाँच  के  पश्चात  अगर  मैं
 इस  नतीजे  पर  पहुँचता  हूं  कि  नये  नेता  के  पीछे
 भी  बहुमत  है  नभी  जाकर  मैं  उसे  मौका  दूगा?

 अब  मैं  कोई  लम्बा  चौड़ा  संविधान  की
 किताबों  का  हवाला  देना  नही  चाहता  हूँ  क्योंकि
 इसके  बारे  में  मेरा  स्यान  है  कि  एकदम  एक
 राय  है,  यह  सभी  संविधान  के  जितने  भाष्यकार
 हैं  इनका  कहना  है  कि  गवर्नर  को  दो  तीन
 धाराओं  को  छोड़कर  अन्य  धाराओं  में  कोई
 विवेकपूर्गा  अधिकार  नहीं  है।  अब  संवाद  का

 बहमन  था  या  नहीं,  आपने  स्वयं  कहा  है
 सभापतियों  के  सम्मेलन  का  निगाहे  है  कि  किसी
 दल  को  या  दल समूह  को,  अनुमत  का  समर्थन
 प्राप्त  है  इसका  फंसना  राजभवन  में  नहीं  होगा,
 उसका  फैसला  विधान  सभा  की  बठक  में  होगा  t
 विधान सभा  चल  रही  थी  i  विधान  सभा  की
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 [ओ  मधु  लिमये]
 बैठक  को  स्थगित  किसने  किया  ?  सभापति  जी
 ने  किया  गोविंद  नारायण  सिंह  जी  ने  नही
 किया,  संवाद  की  सरकार  ने  नहीं  किया।  तो
 ऐसी  हालत  में  गवर्नर  के  सामने  रास्ता  बिलकुल
 साफ  था  कि  राजा  सारंगढ़  को  वह  नया  मंत्री
 मंडल  बनाने  के  लिए  बुलाते  |  नया  मंत्रि-मंडल
 बन  जाता  और  उसके  बाद  वह  अविश्वास  का
 प्रस्ताव  लाते  या  बजट  सत्र  में  कोई  स्थगन
 प्रस्ताव  लाते  या  दूसरी  किसी  शक्ल  में  दस
 सवाल  को  उठाते  नो  फिर  एक  दफा  इसकी
 कसौटी  हो  जाती  कि  संवाद  के  पीछे  बहुमत  है
 या  नहीं  या  नई स्थिति  उत्पन्न  हुई  है  या

 नहीं  ।  लेकिन  में  यह  मानता  हूँ  कि  यह  गुस्ताख़ी
 हो  गई  राज्यपाल  के  द्वारा  कि  उन्होंने  बहुमत  है
 या  नहीं,  या  नई  स्थिति  उत्पन्न  हुई  है  या  नहीं
 इसका  फैसला  राजभवन  में  करना  चाहा  |  फोन
 दिन  तक  मैं  मिलेगा  नदीं,  इस  तरह  की  बात
 करना  मैं  समझता  हूँ  कि  बिलकुल  संविधान  के
 विपरीत  है।  एक  घंटा  भी  नहीं  जामे  दना

 चाहिए  था  क्योंकि  बिना  सरकार  बनाए  हमको
 चलना  नहीं  चाहिए  |

 अब  यह  कहेंगे  कि  गजनेर  के  द्वारा  जो
 प्रो रोगे शन  का  निर्णय  हुआ है  वह  तो  गोविंद

 नारायण  सिंह  की  सम्मति  और  राय  से  हुआ
 है।  सबसे  पहले  मैं  यह  कहना  चाहूँगा  कि
 प्रो रोगे शन  वाली  स्थिति  उत्पन्न  क्यों  हुई  ?

 इसीलिए  उत्पन्न  हुई  न  कि  उसी  दिन  रात  को
 नये  नेता  को  शपथ  इन्होंने  नहीं  दिलाई।  अगर
 नये  नेता  को  शपथ  कल  दिला  दी  जानी,  नया

 मंत्रिमंडल  बन  जाता,  विधान  सभा  की  बैठक

 सुचारु  तय  से  चलती  तो  कोई  झगड़ा,  कोई

 बखेड़ा  इस  तरह  का  न  उठता  और  संवैधानिक
 संकट  उत्पन्न  नहीं  होता  और  हमको  यह  प्रश्न

 यहां पेश  करना  नही  पड़ता  मैं  आपसे  यह
 निवेदन  करना  चाहता  हैं  कि  वहां  पर  सवाल
 बया है ? सवाल यह ?  सवाल  यह  हैन  कि  गवनंर  साहब
 दलीय  राजनीति  में  दिल  दे  रहे  हैं।  गृह  मंत्री
 जी  न  कहा  रि  राज्यपाल  को  हमने  कोई  सलाह

 नहीं  दी  हैं  :  मेरा  ख्याल  है  तारीख  को, जब
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 मैंने  कालिंग  अटेंशन  में  सवाल  पूछा  था,  तो  उस
 वक्त  उन्होंने  कहा  कि

 “The  Government  of  India  does  not
 function  as  adviser  to  the  Governor”.

 तो  अ्रघ्यक्ष  महोदय,  मेरी  समय  में  यह
 चीज  नहीं  आ  रही  है.  गवर्नर  के  दो  किस्म  के
 कार्य हैं,  एक  कार्य  जो  बहुत  बड़ा  कार्य है  उसमें
 उनको  सिफ  अपने  राज्य  मंत्रि-मंडल  की  सलाह
 ये  चलना  है।  लेकिन  आसाम  वाला  मामला है
 या  किसी  विधेयक  को  राष्ट्रपति  को  अनुमति
 के  निए  सुरक्षि  रखने  का  काम  है  या  356  धारा
 के  अन्तर्गत  अगर  संविधान  ट्ट  चुका  है,  लोक-
 तांत्रिक  तरीके  से  सरकार  का  गठन  करना  या
 चलाना  असंभव  हो  गया  है  तो वह  356  धारा
 के  अन्तर्गत  राष्ट्रपति  के  पास  अपनी  रपट  भेज
 सकता  है।  लेकिन  दोनों  स्थिति  में  गजनेर
 नाना शाह  नहीं  है।  एक  स्थिति  में  वह  राज्य
 मंत्रि-मंडल  की  सलाह  से  चाहता  है  शौर  दूसरी
 स्थिति  में  केन्द्रों  सरकार  की  सलाह  से  चलता

 है  जिसका  दायित्व  हमारे  इस  सदन  के  प्रति  है।
 नोहर  हालत  में  पूरे  संविधान  में  मैं  कोई  चीज़

 नहीं  देख  रहा  हैं  कि  जिसमें  राज्यपालों  पर
 अन्ततोगत्वा  जनता  के  प्रतिनिधियों  का  नियंत्रण
 नहीं  है  या  तो  विधान  सभा  का  और  राज्यीय-
 मंत्रिमंडल  का  या  लोक  सभा  का  और  केन्द्रीय
 मंत्रिमंडल  का  1

 लेकिन  इनकी  बान  से  पता  चलता  है  कि
 वह  राज्य  के  मंत्रिमंडल  की  सलाह  पर  भी  नहीं
 चलेगा और  यह  तो  कहत ेहैं  कि  हम  सलाह
 देते  ही  नहीं  हैं।  अब  इनका  टेलीफोनिक  कब-
 सेंसन  टैप  करने  के  लिए  तो  हम  नहीं  आते  हैं,
 नहीं  देखते  हैं;  कि  यह  क्या-क्या करते  हैं,
 लेकिन  मुझे  बहुत  दुख  है  कि  इन  सब  बातों  का
 नतीजा  यह  हो  रहा  है  कि  एक  नया  संविधान
 हम  लिख  रहे  हैं  और  गवर्नर  को  तानाशाही
 अधिकार दे  रहे  है  कि  वह  राज्य-मंत्रिनंडल की
 भी  राय  न  माने  V  और  केन्द्र  खे  सलाह  मशविरे
 का  तो  कोई  सवाल  नही  है।  इसलिए  गजनेर
 अनमनी  करे,  स्वेच्छाचारिता  से  काम  करे  ओर
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 लोकतन्त्र  को  मिट्टी  में  मिला  दे  ।  प्रोरोगेशन  चीफ
 मिनिस्टर  कों  राय  से  क्या  या  नहीं,  इसके

 बारे  में  यह  बोलेंगे,  इसलिए मैं  पहले  ही  कह

 देना  चाहता  हूँ  कि  ट्री  तरह  की  चतुराई  में  आप
 नजारे।  मैं  आपसे  निवेदन  करता  हूं  कि  जब
 राजा  सारंगढ़  को  नये  नेना  के  नाते  बुलाने  से
 गवर्नर  ने  इनकार  विया  या  विलम्ब  किया  तब
 स्थिति  यह  उत्पन्न  'हुई  कि  गोबिंद  नारायण
 सिंह  केशर  टेकर  मुख्य  मंत्री  बन  गये  उनका
 अस्ल  में  इस्तीफा  यह  स्वीकार  कर  नके  थे,  तो
 जब  वट्  सनाह  दे  देते  हैं  तो  जिसका  इस्तीफा
 मंजर  हुआ  है  उसकी  राय  से  कोई  निगाह  नहीं
 लेना  चाहिए  था  ।  लेकिन  अगर  लेते  भी  हैं  तो
 इस  प्रस्ताव  की  जो  मुख्य  बात  है  व  बिलकुल
 अकाट्य  है,  इसको  कोई  काट  नहीं  सकता  है।
 लम्बे  चौड़े  भाषगा  की  जरूरत  नदी  है।  इसलिए
 अन्त  में  मैं  कष्हाण  साहब  से  और  प्रधान  मन्त्री
 से  निवेदन  करना  चाहता  हैं  कि  आपके  द्वारा  जो
 गलती  हई  है  उसको  आप  सुधारे  |  आप  थो  काम
 अगर  करेंगे,  आप  दो  आश्वासन  अगर  स  सदन

 को  देंगे  तो  मैंने  दूसरों  से  राय  तो  नहीं  की  हैं,
 लेकिन  मेरा  ख्याल  है  कि  मेरे  साथी  भी  इन  दो
 आश्वासनों  के  बाद  आग्रह  नहीं  करेगे  कि  यत
 प्रस्ताव  पास  हो  ।  सबसे  पहला  तनो  यद  कि  आज
 तत्काल  राजा  सारंगगढ़  को  नया  मंत्रि-मंगल
 बनाने  के  निए  गजनेर  न्यीना  दें  और  दूसरा  यह
 कि  चूकि  गवर्नर  ने  इस  तरह  दलीय  राजनीति
 में  हस्तक्षेप  क्या  है,  एक  सत्ताधारी  दल  जो

 यहां  पर  है  उसकी  मदद  करने  की  कोशिश  की

 है  इसलिए  बल्द  से  जल्द  राज्यपाल  को  वापस

 बुलाने  की  वात  पर  भी  सरकार  सोचे।  इतना
 अगर  यह  आश्वासन  दे  देते  हैंतो  आज  जो

 वातावरण  वेक्टसुव्बइया  साहब  ने  पैदा  किया

 है  यहाँ  पर,  उसकी  मैं  दाद  दूगा।  जो  लोग

 कहते  हैं  कि  कभी  कभी  आप  भी  रचनात्मक
 बनोगे,  मुलायम  बनोगे  तो  अच्छा  रहेगा,  उनसे

 मैं  कहना  चाहता  हैं  कि  आज  मैं  कहत  मुलायम
 बन  रहा  हैं  यदि  दो  आश्वासन मिल  आते  हैं  तो

 मैं  अपने  प्रस्ताव के  बारे  में  आग्रह  नहीं  करूगा 1
 धन्यवाद  |
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 (SHRI  Y.  के.  CHAVAN)  :  Sir.  I  would  just
 like  to  give  certain  facts.  There  was  no
 occasion  for  me  to  give  any  information
 because  I  found  that  facts  were  not  before
 me  this  morning.  1  can  understand  the
 mood  oF  the  House,  and  I  am  very  glad  that
 Shri  Madhu  Limaye,  for  change’s  sake,  has
 become  constructive  today.

 AN  HON  MEMBER :  He  is  always  con-
 structive.

 SHRI  के  .B.  CHAVAN:  The  facts  are
 that  as  far  as  the  prorogation  of  the  House
 is  concerned  the  Governor  told  me—nornally 1  would  not  have  talked  to  the  Governor—
 and  I  hope  this  hon.  House  will  accept  this
 position.  (dat  ruptions)  You  may  laugh  at
 it.  You  will  be  only  laughing  at  yourself,
 The  poiit  is  that  the  Governor  was  in  the
 Raj  Bhavan.  He  was  not  keeping  good health  yesterday.  He  has  developed  some
 fever.  He  has  got  some  trouble.  In  the
 morning  the  Chief  Minister  called  on  the
 Governor  and  advised  him  in  writing  to
 Prorogus  the  House  and  it  was  only  on  the
 advice  of  the  Chief  Minister.

 AN  HON.  MEMBER
 Chief  Minister  ?

 Who  was  the

 SHRI  Y.B.  CHAVAN  :  the  Governor
 prorogued  the  House.  That  fact  the  Governor
 told  me  and  1  am  conveying  this  to  the
 hon  Flouse.  The  Governor  has  already invited  Raja  of  Sarangarh,  Raja  Naresh
 Singh.

 AN  HON.  MEMBER
 Chandra  Singh.

 Raja  Naresh

 SHRI  Y.  B,  CHAVAN  :  Iam  faithfully reporting  what  1  have  heard  on  the  phone. He  had  invited  Raja  Naresh  Chandra  Singh 10  meet  him  to  form  the  Government  at  3
 O'clock  to-day.

 थी  अटल  बिहारी  बाजपेयी :  अध्यक्ष
 महोदय,  आपने  गृह  मंत्री  महोदय  को  जानकारी
 देने  के  लिये  अनुमति  दी  है,  वह  जानकारी  मेरे
 पास  भी  है  ।  राज्य  के  उप-मुख्य  मंत्री  से  भेरी
 टेनीफोन पर  बात  हुई  है  और  मैंने  उनसे  पूछा  था
 कि  असेम्बली  का  सत्रावसान  किस  तरद्  से  किया
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 गया  है।  उन्होंने  इस  वात  को  माना है  कि  मुख्य
 मन्त्री  ने  राज्यपान  से  कहा  था  कि  असेम्बली
 का  सत्रावसान  कर  दीजिये,  लेकिन  यह  कहने  से

 पहले  मुख्य  मंत्री  ने  यह  भी  कहा  था  कि  ये  यर टेकर
 गवर्नमेंट  असेम्बनी  का  सामना  नहीं  कर  सकती,
 असेम्बली  को  बजट  पास  करना  है,  आप  राजा
 नरेश चन्द्र  जी  को  शपथ  दीजिये,  ताकि  हम
 गवर्नमेंट  बना  कर  असेम्बली  को  फेस  कर  सके,
 लेकिन  राज्यपाल  ने  इसको  नहीं  माना  उसके
 बाद  अ्रसेम्बनी  के  प्रा रोग  की  आन  कही  गई।

 MR.  SPEAKER  1  understand  it,  It
 may  not  he  clear  to  you.  He  has:  categori-
 cally  stated  that  at  3  O'clock  Raja  Naresh
 Chandra  Singh  is  being  invited  to  form  the
 Government.  Am  J  correct  ?

 SHRI  Y.B,  CHAVAN  :  Yes.

 MR.  SPEAKER
 facts.  Forget  about

 There  are  only  two
 the  prorogation  now,

 Tam  not  myself  स  constitutional  lawyer  to
 say  whether  a  dismissed  Chief  Minister  can
 ask  the  Governor  to  prorogue  the  House.
 The  other  fact  which  is  more  important  and
 which  is  the  main  point  is  that  the  new
 leader  elected  has  been  inviled  to  form  a
 Government  to-day  at  3  O'clock,  (Untercipp.
 fons)

 SHRI  S.M.  BANERJEE  :  Mr.  Speaker.

 MR.  SPEAKER  Ido  not  think  our
 shouthing  would  have  reached  Bhopal  now.
 Shri  Banerjee  shouts  very  well.  Even  his
 voice  cannot  reach  Bhopal.

 SHRI  S.M.  BANERJEE
 Chavan,  Sir.

 :  Through  Mr.

 प्री  अटल  बिहारी  वाजपेयी:  स्रच्पक्ष

 महोदय,  एक  बात  और  करनी  है।  आज  सवेरे
 जब  संयुक्त  विधायक  दन  के  नेता  राज्यपाल  से

 मिले  और  उनसे  कहा  कि  आप  राजा  नरेशसन्द्
 को  बुलाइये  ।  राज्यपाल  महोदय  ने  कहा  कि  हम
 बुलने  के  बारे  में  विचार  करेंगे  मैं  उन्हें  सलाह

 करने  के  लिये  बुला  रहा  हैं।  सुबह  यह  स्पष्ट

 नहीं  बा  कि  वह  शपथ  दिलाने  के  लिए  बुला रहे
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 हैं।  अब  शह  मंत्री  जो  जानकारी  दे  रहे  हैं,  वह
 शायद  बाद  की  जानकारी  है,  इसलिए  हमें  उस
 पर  विश्वास  करना  पड़ेगा।

 SHRI  KANWAR  LAL  GUPTA:  rese.—

 MR.  SPEAKER  :  I  will  not  allow.  The
 hon.  Member  docs  not  even  care  for  his
 leader.  When  he  is  talking  everytime  he
 gets  up.

 SHRI  H.N.  MUKERJEE  (Calcutta
 North-east)  :  Quite  apart  from  these  details,
 the  fact  of  the  prorogation  is  there.  Proroga-
 tion  of  an  Assembly  by  the  Governor  is  a
 very  serious  matter,  with  some  implications.
 Therefore,  the  seriousness  of  the  subject
 under  discussion  remains  unimpaired.  Whe-
 ther  X  is  called  at  2  O'clock  or  Y  is  called
 tomorrow  is  a  different  proposition.  The
 fact  is  that  the  Governor  has  prorogued  the
 Assembly  in  circustances  which  this  House  as
 the  overall  guardian  of  the  working  of  par-
 liamentary  democracy  in  this  country  has  got
 to  take  into  consideration.  Therefore,  1  sub-
 mit  that  whatever  effect  the  Home  Minister’s
 communication  might  have,  this  House  is  in
 possession  of  this  matter  and  the  discussion
 should  be  proceeded  with.

 MR.  SPEAKER
 It  is  a  constitutional
 Minister  who  has

 That  is  what  1  said,
 point  whether  a  Chief

 resigned  can  advise  the
 Governor.  I  cannot  give  my  opinion  on  it.
 That  can  be  discussed.  We  have  begun  it
 at  2  o’clock  and  we  shall  finish  it  at  5  o’clock
 ।  will  give  3  hours.  The  point  whether  the
 head  of  a  caretaker  Government  can  advise
 the  Governor  to  prorogue  the  Assembly  can
 be  discussed.

 SHRI  J.B.  KRIPALANI  (Guna)  :  Ona
 point  of  information,  Sir,  who  was  the  Chief
 Minister  who  advised  the  Governor  ?

 MR.  SPEAKER  This  can  be  raised  in
 the  discussion.  There  cannot  be  two  Chief
 Ministers  at  a  time.  There  can  be  only  one.
 The  Chief  Minister  who  is  heading  the  care-
 taker  Government  continues  to  be  Chief
 Minister  till  a  new  Chief  Minister  is  sworn
 in.  He  advised  the  Governor.

 SHRI  J.B.  KRIPALANI]  :  Can  the  head
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 ofa  care-taker  Government  advise  the
 Governor  on  an  important  issue  ?

 MR  SPEAKER  That  is  exactly  the
 point  to  be  discussed.

 SHRI  P.G.  Sen  (Purnea):  the  Home
 Minister  has  said  that  the  Governor  is  going
 to  call  the  Raja  at  3  o’clock.  So,  what  is
 there  to  be  discussed  ?

 SHRI  C.K.  BHATTACHARYYA  (Raj
 ganj)  :  This  motion  seeks  to  disapprove  of
 the  conduct  of  the  Governor  of  the  ground
 that  he  has  not  invited  the  Leade.  of  Oppo-
 sition  to  form  a  Government.  The  Home
 Minister  says,  the  Governor  has  called  the
 Leader  of  the  Opposition  to  form  the  Minis-
 try.  What  is  the  meaning  of  moving  this
 motion  now?  You  give  your  ruling  whether
 this  can  at  all  come  after  what  the  Home
 Minister  has  stated.  1  submit  this  motion
 cannot  come  after  the  Home  Minister's
 statement.

 SHRIMATI  SARDA  MUKERJEE
 (Ratnagiri)  The  situation  over  which  the
 opposition  were  exercised  does  not  exist  any
 more.  Are  we  going  to  have  a  debate  on
 constitutional  technicalities  in  the  House  ?

 MR.  SPEAKER  :  The  motion  says  :
 “the  act  of  the  Governor  of  Madhya
 Pradesh  in  not  inviting  immediately  the
 new  leader  of  the  S.V.D....”"
 Having  taken  up  _  the  discussion,  you

 cannot  stop  it  in  between.  The  House  can
 discuss  whether  the  head  of  a_  care-taker
 Governor  can  advise  the  Governor.  That  is
 why  I  reduced  the  time.  1  will  not  go  on
 for  the  whole  day.  I  appeal  to  the  hon.
 members  to  be  brief  so  that  we  may  finigh
 it  by  5  Ovclock,  There  are  some  amend-
 ments.

 Motion  moved  :
 “That  this  House  disapproves  the

 unconstitutional  act  of  the  Governor  of
 Madhya  Pradesh  in  not  inviting  immedi-
 ately  the  new  leader  of  the  S.V.D.  to
 form  a  Government  which  only  very  re-
 cently  had  proved  its  majority  on  the
 floor  of  the  Assembly."*

 SHRI  S.M.  BANERJEE  :  I  beg  to  move
 That  at  the  end  of  the  motion,  the  fol-

 owing  be  added,  namely  :—
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 “and  recommends  to  the  President  to
 remove  the  Governor”  re)

 SHRI  ह.  LAKKAPPA  (Tumkur) :  I
 beg  to  move

 That  at  the  end  of  the  motion.  the
 following  be  added,  namely  :—

 the  President  to  recall
 (2)

 “and  requests
 the  Governor  of  Madhya  Pradesh"’

 SHRI  NATH  PAI  (Rajapur):  I  beg  to
 move

 That  at  the  end  of  the  motion,  the
 following  he  added,  namely  :—

 “and  of  prorogation  of  the  State
 Assembly  and  recommends  10  the  Presi-
 dent  that  the  Governor  should  _  be  recal-
 led  forthwith”  _*e@
 SHRI  GEORGE  FERNANDES  (Bom-

 bay  South)  :  |  beg  to  move
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely  :—
 “and  recommends  to  the  Council  of

 of  Ministers  to  advise  the  President  to
 dismiss  the  Governor  forthwith,”

 SHRI  SHIVA  CHANDRA  JHA  (Madhu-
 bani)  :  I  beg  to  move

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely  :—-

 “and  recommends  to  the  President  to
 dismiss  the  Governor  at  once.”  (5)

 SHRI  RANGA  (Srikakulam)  :  Mr.  Spea-
 ker,  Sir,  there  is  nothing  else  to  be  expected
 of  the  present  Home  Minister,  It  certainly stands  to  his  credit  that  he  has  brought  the
 institution  of  governorship  into  disrepute
 and  contempt.  Some  time  ago,  last  time
 when  the  Madhya  Pradesh  affair  was  being
 discussed  here,  I  said  that  the  Home  Minister
 was  becoming  the  hangman  of  democracy.
 Both  go  together  in  the  light  of  what  has
 happened  and  what  is  happening  today.

 During  those  days  we  were  not  discussing Governor  at  all  because  the  Governors  as
 well  as  the  Chief  Ministers  belonged  to  the
 same  party,  Another  very  strong  reason
 was  that  at  that  time  the  Home  Minister  as
 well  as  the  Prime  Minister  used  to  take
 themselves  more  seriously  as  the  custodians
 of  democracy  and  the  Constitution.  They
 used  to  try  their  best  to  behave  as  the
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 trustees  on  behalf  of  the  people  in  order  to
 see  that  these  various  institutions  that  have
 come  to  be  established  by  our  Constitution
 are  helped  to  discharge  their  duties  and  their
 prestige  was  maintained.  All  that  has  been
 given  the  goby  by  the  present  Home  Minister.

 He  started  his  career  from  Rajasthan,  his
 career  of  showing  disrespect,  evertly  or  cov-
 rtly,  to  the  Constitution  and  bringing  down
 this  institution,  which  we  thought  at  that
 time—you  were  also  in  the  Constituent
 Assembly,  Sir  —would  be  kept  as  an  august
 institution,  in  to  disrespect.  I  need  not  go
 into  all  the  details.  He  tricd  to  allow  the
 same  sort  of  game  to  be  played  in)  Madhya
 Pradesh.  At  that  time  also.  this  House  had
 to  intervene  in  time  and  then  it  was  that  the
 S.V.D.  leader  came  to  be  invited  to  form  the
 Ministry.  ‘Then  also  the  House  was  proro-
 gued.  There  is  an  evil  genius  there.  I  have
 no  objection  to  their  continuing  their  alfec-
 tion  for  him  because  he  has  been  one  of
 their  velerans  both  in  the  Opposition  as  well
 as  on  their  side.  Therefore  they  are  very
 much  attached  to  him.  Bat  that)  should  not
 be  a  reason  that  they  should  allow  themselves
 to  be  defected  from  their  duties.

 My  hon.  friend.  Shri  Kripalani  was  ask-
 ing,  who  is  the  Chief  Minister  who  has  the
 right  to  behave  as  the  Chief  Minister.  Once
 a  Chief  Minister  resigns  he  has  supposed  to
 perform  one  other  duty  4५  he  takes  leave  of
 the  Governor.  This  convention  has  come
 from  England.  We  have  been  trying  to
 observe  ॥.  There  were  certain  breaches,
 All  those  breaches  were  due  to  the  bad
 advice  of  my  hon.  friend,  Shri  Chavan,  His
 one  and  only  duty  while  taking  leave  is  that
 he  could  advise  the  Governor  whom  ०  call
 to  take  the  oath  of  office  as  the  Chief
 Minister.  It  can  be  argued  by  some  people
 that  he  may  give  the  advice  but  it  is  for  the
 Governor  to  accept  it  or  not.  But  the  other
 part  of  it  is,  how  could  he  give  that  advice  ?
 He  could  give  that  advice  only  on  the  basis
 of  certain  facts.  One  of  them  would  be  to
 mame  the  accredited  leader  of  the  established
 majority  party  in  that.  legislature  if  that  is
 already  clear.  11  that  has  already  happened,
 he  need  not  have  any  doubts  at  all,  he  can
 give  the  advice  and  the  Governor  is  expected
 to  honour  that  advice.

 Beyond  that,  he  has  no  other  advice  to
 give,  no  other  power  to  exercise,  except  to
 that  extent  that  he  is  asked  to  be  a  kind  of
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 care-taker  ;  therefore,  for  three  days  papers
 for  formal  orders  are  put  before  him  for  his
 signature  ;  nothing  more.  Now,  here  is  my
 hon.  friend  who  volunteers  the  information,
 either  by  himself  or  through  others,  that  it
 is  the  retiring  Chief  Minister  who  kad
 advised  the  Governor  to  prorogue  the
 Assembly.  The  Governor  has  no  authority
 at  all,  no  moral  sanction,  to  accept  that
 advice,  to  act  upon  that  advice  and  to  depend
 upon  that  advice  aad,  to  that  extent,  the
 advice  that  has  been  given  to  the  Governor,
 covertly  or  overtly  as  |  have  said  advisedly,
 was  unwise,  and  unconstitutional.

 My  hon.  friemd  wrnts  us  to  believe  all
 that  he  said  and  when  some  of  us  were  not
 inclined  to  put  so  mauch  faith  in  what  be
 has  said-—of  course.  we  were  not  prepared  to
 dismiss  what  he  has  said  outright-—he  said
 you  can  laugh  35  you  like  ;  it  is  not  that.
 But  omy  kon.  friend  cannot  disclaim
 the  fact  and  the  fact  is  that  the  Home
 Minister,  whenever  necessary  is  in  con-
 tact  with  the  Governor.  May  be,  accor-
 ding  10  the  kind  of  constitutional
 miansa  the  Home  Minister  is  not  supposed
 to  be  in  touch  with  the  Governor  at  all,  but
 in  actual  practice  the  Home  Minister  is
 generally  in  touch  with  the  Governor,

 SHRI  SURENDRANATH  DWIVEDY  :
 The  Governors  are  in  touch  with  him,

 SHRI  RANGA  Yes,  the  Governors
 are  also  ॥  touch  with  the  Home  Minister.
 tow  long  can  we  go  on  deceiving  ourselves
 in  this  manner?  How  long  can  my  hon.
 triend  go  on  asking  us  ‘Please  accept  my
 words’?  ?  Now,  words  they  are  ;  quite
 right—word  which  is  open,  word  which  is
 not  open,  word  which  is  tied  to  the  apron
 strings  of  the  Governor  and  *!c¢  versa,  They
 are  words  all  right.  But  1  am  prepared  to
 accept  a  word  which  is  open,  not  a  word
 which  is  tied.

 What  we  have  to  examine  is  this.  Has
 this  Home  Minister  been  behaving  as  a
 trustee  of  this  Constitution  and  not  merely
 as  the  Home  Minister  of  a  party-led  govern-
 ment  ?  We  want  him  to  behave  as  a  trustee
 act  as  a  trustee,  rise  far  above  the  moment-
 ary  interest,  good  or  bad,  real  or  imagined  ;
 because,  he  may  imagine  that  something  is
 in  the  interest  of  the  party  but  really  speak-
 ing  it  may  not  be  in  the  interest  of  the
 party  at  all  ;  he  may  imagine  the  interest  of
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 the  party  may  be  going  this  way  or  that  way.
 but  that  may  not  come  to  be  true.  But  he
 should  rise  above  those  interests  and  then
 look  at  those  problems  as  a  Home  Minister
 is  expected  to  do.  That  is  why  the  Home
 Minister  occupies  a  very  special  position  in
 this  government,  आ  any  parliamentary
 government  for  the  matter  of  that.

 But  there  is  a  Home  Minister  who  has
 Not  risen  up  to  that  standard  at  all.  Fle  has
 been  bringing  it  down  and  down  and  God
 alone  knows  to  what  level  he  is  going  to
 bring  it  down.

 The  whole  of  the  opposition  was  enraged
 and  shocked  with  the  information  that  was
 given  to  us  this  morming  so  suddenly  and
 1  began  to  wonder  what  might  be  the
 attitude  of  my  Congress  friends.  Not  long
 ago  T  was  also  one  of  them.  For  many
 years  |  put  up  with  many  of  their  bad  things,
 as  they  are  putting  up  today.  One  has  got
 to  do  it  as  part  of  party  life  ;  there  were  so
 many  good  things  that  [  put  un  with  those
 bad  things.  Yet,  there  were  occasions  when
 such  bad  things  are  done  by  any  one  of
 their  Ministers,  we  used  to  have  the  courage
 in  those  devs  to  rise  in  our  seats  and  pro-
 test  against  that,  even  when  Shri  Jawaharlal
 Nehru  was  the  Prime  Minister.  So.  I  was
 hoping  against  hope  that  there  might  be
 some  body  among  them  who  would  suddealy
 get  himself  stung  by  the  prompting  of
 conscience  and  protest  against  it,  It  is
 because  of  that  hope  and  that  confidence  also
 that  1  dared  this  morning—  Sir,  you  were
 witness  to  it--to  appeal  to  their  conscience.
 Is  there  any  wonder  at  all,  fortunately  for
 our  democracy  but  unfortunately  for  this
 Home  Minister  and  unfortunately  for  the
 Governor,  there  was  one  menaber_  who  rose  :
 but  there  were  many  many  more  also,  sure
 as  anything  because  I  had  previous  experience
 1७  that  way,  who  wanted  to  get  up.

 SHRI  0.  N.  TIWARY  (Gopalganj)  :
 He  is  the  Secretary  of  the  Congress  party.

 SHRI  RANGA:  That  is  why  I  say
 there  must  have  been  many  more.  It  happens
 like  that  in  any  gathering.  Those  several
 members  were  also  stung  by  the  injustice  of
 it  all,  by  the  unfairness  of  it  all,  with  the
 shamelessness  of  what  is  happening  that  they
 supported  him  spontaneously,  even  silently,
 and  yet  even  that  silence  was  eloquent,  so
 much  so  that  the  Home  Minister  was
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 Prepared  to  respond  10  that  silent  yet
 eloquent  protest  that  was  made  in  harmony
 with  Shri  Venkatasubbaiah’s  spoken  word.
 That  is  the  way  Parliament  should  function.
 This  Parliament  has  certainly  functioned
 today  and  1  feel  honoured  to  have  been
 witness  to  this  wonderful  exuberance  and
 exhibition  of  the  conscience  of  this  party  as
 well  as  of  the  whole  of  this  Parliament.

 But  1  cannot  excuse  my  hon.  friend.  the
 Home  Minister.  He  nods  his  head.  He  is
 satistied  with  his  power.  He  does  not  seem
 to  realise  the  seriousness  of  the  blunder  that
 he  has  committed.  May  be,  because  during
 those  days  when  we  were  witness  to  similar
 scenes  ॥  this  House,  exhilarating  and
 exciting,  he  did  not  have  the  good  fortune
 to  be  present  here  or  may  be  because  he  was
 brought  here  in  order  to  save  us  from  the
 enemies  abroad,  he  has  taken  it  into  his  head
 that  he  should)  sce  an  cnemy  in  every  non-
 Congressman  in  the  wh  of  India  though
 he  has  not  क्षत  the  strength  to  fight  our
 cnemies  abroad.  He  seems  to  be  using  the
 unused  powers  that)  were  given  to  him
 against  those  non-Congre  cinen:  who  may  be
 there.  That  is  why  he  nas  committed  this
 blunder.  Personally  ।  (०  him  very  much.
 That  is  where  my  trom  ve  also  comes  and
 that  is  the  beauty  ©;  the  parliamentary
 system,  Manto  mam  he  is  one  of  the  best
 but  asa  Home  Minister  he  is  one  of  the
 worst.  Therefore  I  would  like  him  to  take
 this  warning,  For  God's  sake  do  not  touch
 these  Governors.  They  are  like  the  electric

 give  yoo  shocks,  They
 are  vour  instruments,  it  is  truc,  but  treat
 them  carefuliy,  honourably,  decently  other-
 wise  they  will  smite  you  and  will  smite  us
 also.

 instruments  which

 SHRI  C.C.  DESAI  (Sabaskantha)
 These  Congress  Governors  are  like  snakes
 im  the  grass.

 What  arc  these
 Governors  ?  My  hon.  friend  has  brought
 this  Governorship  into  the  discussion.  Wha
 are  these  Governors  to  be  ?  Are  they  to  be
 the  nominees  of  the  ministry  which  is  in
 power  everywhere  ?  1  am  not  in  favour  of
 it.  They  ought  also  not  to  9८  the  nominees
 of  this  party  in  power.  No  ;  it  is  dangerous.
 Kindly  imagine  for  yourself.  I  need  not
 go  into  details.  Therefore,  from  now  on
 at  least  see  to  it  that  these  Governors  are
 not  ex-Congressmen  or  prescnt  Congressmen

 SHRI  RANGA
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 or  Congress  Ministers,  because  as  my  hon.
 friend,  Shri  C.  C.  Desai,  is  suggesting,  the
 feeling  is  growing  all  over  the  country  that
 these  Congress  Governors  are  acting  like
 vipers  or  cobras  in  the  grass  ;  you  do  not
 know  when  they  would  hit  you,  poison  you,
 destroy  you.  Do  not  allow  this  feeling  to
 get  the  better  of  our  affection  for  the  institu-
 tion  of  Governorship.  We  want  _  this
 institution  of  Governorship.  Please  do  not
 allow  this  atmosphere  to  grow  to  such  an
 extent  that  people  do  not  want  any  institu-
 tion  of  Governorship  at  all.  Please  also
 see  that  they  are  no  longer  chosen  from
 among  Congress  people  alone.

 Here  is  this  gentleman,  Shri  K.  C.
 Reddy.  Healso  is  an  old  friend  of  mine.
 We  were  together  in  the  national  struggle.  1
 went  to  aid  him  in  our  struggle  against  the
 Maharaja  those  days.  He  was  also  a  labour
 leader.  He  was  the  Chief  Minister  of  the
 State  and  a  Minister  here  over  a  long,  long
 time.  He  shouid  have  left  much  earlier,
 but  he  would  not.  Then,  in  the  end,  anvhow,
 they  thought  that  they  had  found  a  very
 good  job  for  him,  a  very  good  responsibility
 for  him.  1  also  felt  happy  because  I  thought
 really  that  he  would  make  an  cxcellent
 Governor  in  the  light  of  all  the  experiences
 that  he  has  had,  even  as  a  Chief  Minister.
 But  now  I  pity  that  Governor.  L  am
 extremely  sorry  for  my  hon.  friend,  Shri  K.
 C.  Reddy,  because  he  has  been  turned  into,
 what  should  1  say,  ४  letter  without  an
 address.  He  docs  not  know  where  to  go,
 in  which  way  to  turn,  whose  advice  he  has
 to  seck,  how  to  behave,  whether  to  go  to
 sleep  or  whether  to  remain  in  bed.

 He  has  been  put  in  आ  unenviable  plight
 of  having  to  say  to  an.  ex-Chief  Minister,  to
 the  chosen  leadcr  of  the  S.V.D.,  and  also  to
 Rajmata  that  he  cannot  meet  them.  He  is
 a  very  chivalrous  man.  1  have  known  him
 so  well.  And  my  friend  has  robbed  him
 even  of  that  chivalry  with  the  result  (0८
 poor  man  had  to  send  a  message  to  Rajmata,
 “7  cannot  mect  vou  Mom."  What  a  shame.
 What  a  degradation  to  which  the  institution
 of  Governorship  has  been  brought  on  the
 advice,  on  the  dictates,  on  the  expressed  or
 un-expressed,  spoken  or  unspoken  wishes  of
 my  friend  the  Home  Miuister.  This  is  not
 fair.  Pleasc,  for  God  sake,  learn  to  deal
 with  Gevernors,  honour  them,  treat  them  as
 he  weilys,  as  digniticd  people,  and  also
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 help  them  to  discharge  their  duties  with
 dignity,  with  decorum  and  becoming  of  the
 Constitution  and  also  of  the  State  Govern-
 ment.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal)  :  Mr.  Speaker,  Sir,  today,  1  would
 like  to  make  an  appeal  to  this  honourable
 House  that  we  are  discussing  a  very  impor-
 tant  constitutional  issue  that  will  help  us  in
 preserving  the  parliamentary  democracy  in
 our  country.  When  this  matter  was  brought
 up  in  the  House  in  the  afternoon,  1  rose  to
 express  the  feelings  of  not  only  myself  but
 of  the  party  to  which  |  belong.  I  echoed  the
 sentiments  and  the  deep  concern  expressed
 by  members  of  my  Party  to  which  1  belong.

 SHRI  RANGA :  Very  —  good.

 SHRI  P.  VENKATASUBBAIAH  :  I
 must  congratulate  the  Home  Minister  for
 he  has  demonstrated  that  he  is  the  Home
 Minister  who  upholds  the  dignity  of  not  only
 this  House  but  also  upholds  the  parliamentary
 democracy  in  this  country  when  he.  said,  od
 am  in  the  hands  of  the  House.  1  would  like
 to  be  guided  by  this  House.”

 After  all  this,  |  am  very  much  pained  to
 to  hear  from  some  hon.  friends  in  trying  to
 cost  aspersions  on  the  Home  Minister.  That
 has  pained  me  much  more  than  anything.
 The  Home  Minister  has  stated  categorically
 that  he  has  not  sent  any  advice  to  the  Go-
 vernor  and  the  Governor  has  acted  0  his
 own  according  to  the  circumstances  pre-
 vailing.  But  here,  the  Opposition  parties,
 in  their  ever-enthusiasm,  are  trying  to  secure
 a  debating  point  rather  than  disccussing
 the  constitutional  propriety  involved  in
 this.

 The  whole  matter,  as  Mr.  Madhu  Limaye
 has  correctly  put  it.  is  not  the  prorogation  of
 the  Assembly,  the  propriety  or  otherwise
 of  it,  whether  the  care-taker  Chief  Minister
 has  got  a  right  to  advise  the  Governor  to
 Prorouge  the  Assembly—it  is  not  germane
 at  all  to  the  present  problem—but  the  pro-
 blem  is  very  simple.

 SHRI  J.  ४.  KRIPALANI:  May  lI  (टो
 you  that  that  is  the  question  ?
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 15  brs.  au  Constitutional  expert  mor  a  lawyer;
 I  do  not  know  anything  about

 SHRI  P.  VENKATASUBBAIAH  :  Please
 allow  me  10  speak.  The  whole  point  is
 whether  the  Governor  has  acted  in  a  consti-
 tutional  manner  when  he  did  not  heed  the
 advice  tendered  by  Mr.  Govind  Narain  Singh
 in  calling  upon  Raja  Naresh  Chandra  Singh
 to  swear  him  as  the  Chicf  Minister  as  he  has
 been  elected  as  the  leader  of  the  S.  V.  D.

 This  is  the  crux,  this  is  the  point,  which,
 in  my  opinion,  has  to  be  discussed  dispa-
 ssionately  in  this  House.  As  you  said,  we  need
 not  now  go  into  the  point  whether  the  care-
 taker  Chief  Minisiter  has  got  a  right  to  advise
 the  Governor.  In  my  mind,  1  strongly  feel
 that  there  should  not  have  been  any  occasion
 to  have  a  ceretaker  Chief  Minister  at  all.
 That  is  the  point  under  discussion.  Therein
 the  constitutional  propricty  of  the  Governor
 comes  in.  That  is  the  point,  to  put  it  in  a
 nutshell.  A  point  was  raised  whether  in  this
 matter  the  Home  minister  has  got  a  hand  in
 advising  the  Governor  to  act  in  this  manner
 or  that  manner.  Under  the  Constitution,  the
 the  Governor  is  appoitned  9४  the  President
 and  he  has  been  enjoined  under  the  Constitu-
 tion  to  perform  certain  duties.  The  Opposi-
 tion  have  imagined  certain  things  which  have
 not  taken  place.  and  that,  1  am  afraid,  clouds
 the  entire  issue.  So,  1  would  make  an
 appeal  to  the  hon.  members,  especially  10  the
 Mover  of  this  motion,  that  bringing  this  sort
 of  a  motion  is  not’  very  appropriate  10  this
 very  important  occasion  when  we  are  holding
 this  discussion.  So,  this  is  the  point.  There
 has  been  an  instance  :  when  you  laid  down
 your  office  as  the  Chief  Minister  of  Andhra
 Pradesh,  you  advised  the  Governor  to  swear
 in  Shri  Brahmananda  Reddy  as  the  Chief
 Minister  though  Shri  Brahmananda  Reddy
 had  not  been  elected  by  the  party  members
 then.  50,  this  point  has  to  be  borne  in  mind
 when  we  discuss  this  situation  which  has
 arisen  in  Madhya  Pradesh.  Shribrahma-
 nanda  Reddy  became  the  Chief  Minister  and
 you  continued  to  be  the  Leader  of  the  Con-
 gress  Legislature  Party  for  some  time.  This
 is  the  point  which  1  want  to  bring  home  to
 the  hon.  members  here,  whether  in  this  res-
 pect  the  Governor  has  acted  ina  manner
 that  is  in  accordance  with  the  Constitution.
 With  deep  regret  I  have  to  say  that  there  has
 been  an  impropriety  on  the  part  of  the
 Governor.  About  the  other  matters  that
 follow,  these  are  things  on  which  1  am  not  in

 position  to  say  anything  since  I  am  neither

 constitutional  proprieties,  whether  the  care-
 taker  Chief  Minister  has  got  a  right  to  advise
 the  Governor  to  prorogue  the  Assembly.
 Here  the  only  point  is  this  that,  whatever
 may  by  the  political  complexions  in  this  cou-
 ntry  ({nier-uptcon)  it  is  the  duty  of  every
 one  of  us  who  believes  in  Parliamentary
 democracy  to  uphold  the  Constitution  and  the
 Parliamentary  democracy,  and  the  party
 affiliations  should  not  come  in  our  way.
 This  is  the  point  which  1  wanted  to  impress
 on  the  House,  I  would  like  to  38  this.

 1  आ  not  tendering  any  advice  to  the  Opposi-
 tion  because  1  am  not  competent  to  do  that,
 but  1  would  also  appeal  to  the  Opposition
 that  they  should  also  realise  that  some  of
 those  acts  or  some  of  those  things  that  have
 been  done  by  their  parties  in  power  should
 also  be  in  consonance  with  the  provisions
 of  the  Constitution.  1  would  feel  very
 happy  if  any  one  of  those  Opposition  members
 gets  up  on  that  occassion  and  criticises  their
 Ministry’s  or  their  Government’s  action;  |
 would  be  only  too  happy  on  that  day  and  1
 would  congratulate  them.  In  fact,  |  congra-
 tulate  them  in  advance  in  the  hope  that  they
 will  do  so.  Every  one  of  us  should  try  our
 best  to  uphold  the  Parliamentary  democracy
 in  this  country.

 SHRI  5.  KANDAPPAN  (Mettur)  :  In
 effect,  the  hon.  Member.  Shri  हि.  Venkatasu-
 bbaiah.  is  supporting  the  Motion.

 at  जगन्नाथ  राव  जोशी  (भोपाल
 अध्यक्ष  महोदय,  मध्य  प्रदा  के  माननीय
 राज्यपाल  महोत्सव  के  आचरना  के  बारे  में  जो
 प्रस्ताव  श्री  मधु  लिमये  ने  सदन  के  सामने  पेश
 किया  है  मैं  उस  का  समर्थन  करने  के  लिये

 खडा  हुआ  है  ।  पिछले दो  सानों  के  अन्दर  कई
 समय  ऐसे  आये  जब  राज्यपालों  के  आवर गा  के
 बारे  में  इस  सदन  में  चर्चा ये  हुई  हैं  और  बार-
 बार  हमारे  मननीय  ग्रह  मन्त्री  ने  यही  कहा  है
 कि  हम  मे  उन्हें  गला तह  नदीं  दी  थी

 15.06  hes.

 (Mr.  Depaty-Speuker ‘nthe  Chatr]

 किन्तु  आएगा  बाहे  राजस्थान  के  राज्य-

 पाल  का  हो,  चाहे  पंजाब के  राज्यपाल  का  हो,
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 श्री  जगन्नाथ  राव  जोशी ]
 आचरण  चाहे  वंगान  के  राज्यपाल  का  हो  चाहे
 बिहार  के  राज्यपाल  का  हो,  अथवा  मध्य  प्रदेश
 के  राज्यपाल  का  हो,  स्व-विवेक  से  काम  करने
 की  जो  खुली  छूट  उन  को  है,  उस  के  अनुसार
 राज्यपालों  ने  जो  व्यवहार  किया  है  वट  हमेशा
 ही कांग्रस  के  प्र  में  कसे  जाना  ै  यह  बात
 मेरी  समय  में  नहीं  आधी  ।  देअर  सिम्स  z  और
 ए  मैथड  इन  दं  मंड नेस  i  यानी  जब  भी  स्त
 विवेक  से  राज्यपाल  महोदय  ने  आचरण  किया

 वह  कभी  भी  विपक्ष  के  सम्बन्ध  में  अच्छा  महीं
 रहा।

 पहले  राज्यपाल  महोदय  का  आचरण
 राजस्थान  से  ही  प्रारम्भ  हुआ  जब  कि  राज-
 स्थान  की  184  सदस्यों  की  विधान  सभा  में  विपन
 के  साथ  92  सदस्य  थे  और  उन  सबों  De  दिल्‍ली
 आ  कर  राष्ट्रपति  के  सामने  अपनी  संख्या  ताकत
 प्रकट  भी  की,  नो  भी  राजस्थान  के  राज्य गल

 महोदय ने  यह  कहा  कि  जो  वहाँ  के  स्वन
 उम्मीदवार  हैं  मैं  उन  को  गिनती  म  नहीं  लेता,
 और  इस  तरह  से  वहां  पर  मंत्रिमण्डल  नदी
 बनने  दिया  गया  av

 अभी  श्री  पैंकटसुब्बपा  ने  कहा  कि  वह  कोई

 कांस्टीट्यूशनल  लायर  नहीं  हैं,  किन्तु  ह  मंत्री

 महोदय  ने  इस  बात  को  कहा  कि  जब  किसी
 प्रदेश  का  मुख्य  मन्त्री  राज्यपाल  को  कोई  सलाह
 देता  है  तो  राज्यपाल  महोदय  को  उसे  स्वीकार
 कर  लेना  चाहिये।  किन्तु  पंजाब  में  जो  आअ  के

 मुख्य  मन्त्री  हैं और  भूतपूर्व  मुख्य  मन्त्री  भी,
 जस्टिस  गुरनाम  सिह,  जब  उन  के  पास  सदन  में

 बहुमत था  भीर  उन  को  पता  लगा कि  उन  के
 दल  के  लोग  द्वटेंगे,  ऐसी  स्थिति  में  बहुमत
 होते  हुए  भी  उन्होंने  पंजाब  के  राज्यपाल  महोदय
 को  यह  सलाह  दी  थी  कि  विधान  सभा  भंग  की
 जाये  1  मगर  उन  की  राय  मानी  नहीं  गई।
 आज  भी  जब  मध्य  प्रदेश  में  संवाद  शासन  ने
 दूसरा  नेता  चुना  तथा  राज्यपाल  महोदय  से
 जा  कर  यह  बातन  कही  गई  कि  जो  दल  के  नये

 नेता  राजा  नरेश चन्द्र  सिंह  हैं  उन  को  आप  शपथ
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 दिना  दीजिये.  नय  वास्तव  में  राज्यपाल  महोदय
 का  कांस्य  हो  जाता  है  कि  वह  उन  को  शपथ
 दिलाते  और  उन  को  नया  मंत्रिमंडल  बनाने
 देते  -  सदन  नो  चालू  ही  या  और  सारी  कार-
 वाई  संविधानिक  तरीके  से  चनती  है।  दूसरी
 ओर  अम  यह  स्वन  हैं  कि  बिहार  के  अंदर
 कांग्रेसी  सस्य  श्री  हरिहर  सिह  को  बुलाया
 जाता  है,  उन  को  अपथ  दिलाई  जानी  रै  और
 नार-गंग  दिन  का  मौका  दिया  जाता  है  कि  तुम
 अपना  मंत्रिमंडल  बनाने  के  लिये  सब  को  इकट्टा
 करो  1

 मेरे  कहने  का  मतलब  नत  है  कि  हमजा
 राज्यपाल  महोदय  का  आचरना  कांग्रेस  के  ही
 पक्ष  में  जाता  है।

 में  अज  करना  चाहता  हूँ  कि  हमारा  कांग्रेस
 दल  या  आसफ  दल  कहना  है  कि  हम  सम्प्रदाय-
 निरपेक्ष  हैं।  नकिन  सम्प्रदाय-निरपेक्षता  छोटे
 से  दायरे  में  नदीं  चलती  संविधान  जो  वना
 है  वह  पूरे  देश  के  लिये  बना  है  यदि  संविधान
 का  उपयोग  एक  दल  जिस  के  हाथ  में  शासन  है,
 बार  था  अपने  लिय  करता  जाय  तो  आई  विल
 कंसीलर  इट  दि  वेस्ट  फार्म  आक  कम्यूनिज्म  t
 जो  समाधान  देव  के  लिये  बना  है  उस  का  उप-
 योग  एक  दल  अपने  लिये  ही  करे  यह  कहां  तक
 ठीक  है?

 पिछले  दो  सालों  के  अंदर  राज्यपाल
 महोदयों  का  आचरना  राज्यपाल  की  प्रतिष्ठा
 और  उस  के  पद  की  प्रतिष्ठा  बहु  चित  हुई ।
 इसी  सम  में  जो  देश  के  सभा  अध्यक्षों का  जो
 अखिल  भारतीय  सम्मेलन  हुआ  उस  ने

 बहत  से  निर्माण  लिये  ।उन  में  से  एक
 निगाहे  यह  था कि  किस  के  पास  बहुमत  है
 यह  राज  भवन  में  नहीं  तय  होना  चाहिये  i  किस
 के  पास  बहुमत है  यह  विधान सभा  के  सदन  में
 नय  होना  चाहिये  i  हमारा  जो  संविधान  है  उस

 की  धारा  160  बिल्कुल  स्पष्ट  है  कि  राज्यपाल

 महोदयों  को  कुछ  विशेष्  बातों  में  केन्द्र  से  राय
 लेनी  चाहिये।



 23  =  Governor's  Action

 उपाध्यक्ष  महोदय,  भारा  160  बिल्कुल

 साफ  है  1  गवर्नर का  जो  आचरना  है  वह  बह
 चर्चित  रहाहै  इस  बान  को  ले  कर  कि  मुख्य
 मंत्री के  साथ  सदन  के  सदस्यों का  बहुमत है  या
 नहीं  है,  यह  चीज्ष  राज  भवन  में  तय  नहीं  होनी
 चाहिये.  यह  विधान  सभा  में  ही  तय  रो  सकती
 है।  मैं  जानना  चाहना  हैं  कि  यह  जो  सिफारिश
 थी  उस  को  क्या  ग़ृश्मन्जी  जी  ने  राज्यपालों
 तक  पहुंचा  दिया  था  ?  क्या  उन्होंन  उनको  बता
 दिया  था  कि  बढ़े मत  किस  के  साथ  है  और  किस
 के  साथ  नहीं  है,  इसका  निर्माण  विधान  सभ  में
 होने  दीजिए  और  यह  जो  जिम्मेदारी  है,  उसको
 राज्यपालों  को  अपने  ऊपर  नहीं  लेना  चाहिये  1
 यदि  यद  सपाट  उनहोंने  उन  कक  पहुंचा  दी  थी
 तो  इस  सलाह  के  विरोध  में,  इस  सलाह  के
 स्विलाफ  जा  र  मध्य  प्रदेश  के  गवर्नर  से  काम
 क्यों  किया?  मैं  जानना  चाहता हं  कि  क्या  मध्य
 प्रदेश  के  गवर्नर  ने  इस  सलाह  के  विरोध  में  जा
 कर  काम  किया  है  या  नहीं  कि.  है  ?

 जब  संविधान  बना  था  तब  राज्यपाल  के
 जनाब  की  बात  भी  आई  श्री।  किन्तु  इसको
 इसलिए  स्वीकार  नहीं  किया  गया  था  कि  मुख्य
 मन्त्री  चू  कि  तरना  हुआ  व्यक्ति  होता  है,  इसलिए
 अगर  राज्यपाल  का  भी  तनाव  होगा  तो  दोनों  के
 बीच  में  उस  अवस्था  में  भगड़ा  दा  हो  सकता
 है  दोनों  के  बीच  में  तनाव  पैदा  हो  सकता  है।
 इसलिए  यह  तय  किया  गया  कि  केन्द्र  द्वारा
 मनोनीत  किया.  गया  कोई  आदमी  ही  गवर्नर
 नियुक्त  हो।  केन्द्र  द्वारा  मनोनीत  सदस्य  के
 नाते  केन्द्र  की  जो  धारा  20  के  अंतर्गत
 जिम्मेदारी  आनी  है  सविधानिक  तरीके  से  या
 प्रजातन्त्र  के आधार  पर  प्रदेशों  के  अन्दर  राज्य
 चलता है  या  नहीं  उसको  देखने  के  निए  वहाँ
 राज्यपाल  महोदय  होने  हैं।  लेकिन  आप  यह  भी
 देखे  कि  राज्यपालों  के  उम् पीच मेंट  की  व्यवस्था
 संविधान  में  नहीं  की  गई  है.  राष्ट्रपति  के
 इम्पीचमेंट  की  ही  व्यवस्था  की  गई  सैयद
 व्यवस्था  इसलिए  नहीं  है  कि  केन्द्र  हारा  मनो-
 नीत  वह  व्यक्ति  होता  है  और  उस  नाते  से  वहां
 कार्य  करना  है।
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 आप  यह  भी  देखें  कि  समय  समय  पर
 राज्यपालो ंके  आचरना  को  ले  कर  जब  बहस
 यहां पर  हो  जाती  है,  तब  गृह  मन्त्री  जी  ह
 दिया  करत ेहैं  कि  यह  सलाह  हमने  नहीं  दी  है,
 जोभी  काम  उन्होंने  किया  ह  स्वविवेक  से
 किया  है  :  स्वविवेक  से  जो  भी  काम  वह  करे
 यह  संविधान  के  आधार  पर  तो  होना  चाहिए
 सय  बहुत  आवश्यक  है।  इसलिए  मैं  आपका
 ध्यान  इस  ओर  खींचना  चाहता  हैं  कि  स्पीक्जे
 कान्फ्रेंस  ने  जो  निगाहे  लिया  था  क्या  वह  निराले
 सभी  गवर्नरों  को  रनवे  कर  दिया  गया  था
 और  उनको  कह  दिया  गया  था  कि  वे  इसका
 आनैस्टनी  पालन  करें  -  यदि  यह  आपने  नहीं
 किया  नो  मैं  जानना  चाहता हूँ  कि  धारा  160
 का  मतलब  क्या  निकलता  है।  जब  जब  राज्य
 पान  महोदय  के  सामने  कुछ  ऐसी  परिस्थिति
 आ  कर  खड़ी  शो  जाए  जिस  में  कि  उसकी  कोई
 सन्देह  पढा  हो  तो

 कि  वर्म  फिमकर्मेति  कवयोप्यत्रमोहिता:
 नत्तेकर्म  प्रवश्यामि  यात्ना  मोक्ष्यसेशुभात्‌  1

 इसके  “लिए  राज्यपाल  महोदय  हमेशा
 रामपति  महोदय  की  ओर  देखेंगे या  काउन्सिल
 आफ  मिनिस्टर  जो  हैं  वे  उनको  जो  सलाह
 देन ेहैं  या  मुख्य  मन्त्री  उनको  जो  सलाह  देते  हैं,

 उसको  मानेंगे  ?  इस  केस में  उन्होंने  जो  कुछ
 विया  2  वह  संविधान  के  शौर  स्निकर्स  कान्फ्रेंस
 के  जो  निगाहे थे.  उनके  खिलाफ  किया  है।

 अब  केलेकर  गवर्नमेंट  का  सवाल  है।
 जव  विधान  सभा  चालू  न  हो  तव  केयर टेकर
 गवर्नमेंट  का  सवाल  आना  है।  लेकिन  जब
 विधान  सभा  चालू  हो  और  संवाद  का  उस  में
 वह मन  हो,  संवाद  ने  दूसरा  नेता  जुन  लिया  हो
 और  पहले  नेता  ने  जा  कर  राज्यपाल से  विनती
 की  हो  कि  यड़  दूसरे  नेना  है.  इनको  आप  शपथ
 दिलवाइये  तो  बनना  होने  के  आद  भी  क्या
 केयर टेकर  गवर्नमेंट  स्थापित  हो  सकती  है  ऐसा
 नहीं हटो  सकना  है।  विधान  सभा  के  अध्यक्ष
 महोदय  मे  जो  किया  है  बह  भी  मैं  समझता हूँ

 नए  नेना  शपथ  न  ने  सकें,  हम लिए  मुझे  लगता
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 श्री  जगन्नाथ  राव  जोशी]
 हैकि  उन्होंने  विधान  सभा  को  स्थगित  कर
 दिया  है,  एडज़ नं  कर  दिया  है।  जब  विधान
 सभा  नहीं  होनी  तब  कै यर टेकर  गवर्नमेंट  की
 आत  समय  में  आती  है।  लेकिन  जव  विधान
 सभा  चालू  है,  जब  दूसरा  नेता  बहुमत  वाली
 पार्टी  का  शपथ  लेने  के  लिए  तैयार  है  ऐसे  समय
 में  उनको  दा पथ  न  दिलाना  और  यह  कहना  कि

 मैं  स्थिति  का  अध्ययन  कर  रहा  हैं  ठीक  नहीं

 है।

 पहले  खबर  यह  आती  है  कि  राज्यपाल

 महोदय  का  स्वास्थ्य  ठीक  नहीं  है।  किन्तु  अभी

 डेढ  बजे  के  रेडियो  पर  हमने  सुना  है  कि  राज्य-

 वाल  का  स्वास्थ्य  बडी  तेजी  के  साथ  ठीक  होना
 जा  रहा  है।  यह  रेडियो  की  खबर  है।  यह  भी

 ब्राइचरय  की  ही  बात  है।

 SHRI  M.L.  SONDHI  The  Home
 Minister  has  sent  some  miracle  medicine  ?

 at  जगन्नाथ  राव  जोशी  .  ऐसी  अप्रिय

 घटनायें  न  हों,  इसको  दृष्टि  में  रक  हुए  में

 कहना  चाहता  हूँ  कि  राज्यपालों  की  नियुक्ति  के
 लिए  नामों  के  जब  सुभाव  दिये  जायें,  उसके
 लिए  एक  प्रेजीडेंट्स  काउंसिल  होनी  चाहिये
 जिस  में  विधि  विशेषज्ञ  हों,  सर्वोच्च  न्यायालय  के

 पर्व  न्यायाधीश  हों  तथा  प्रमुख  नागरिक  हों।
 यह  काउंसिल  नाम  देने  के  साथ-साथ  राष्ट्रपति
 को  राष्ट्रपति  राज  लागू  करने  तथा  विधान

 सभा  भग  करने  के  बारे  में  भी  सलाह  दे  सकती

 है।

 अन्त  में  मैं  कहना  चाहता  हूं  कि  मध्य  प्रदेश

 के  राज्यपाल  महोदय  ने  एक  बार  नहीं  बल्कि
 दो  बार  जो  यह  असंवैधानिक  कार्य  किया  है,
 उनको  इसके  लिए  तुरन्त  वापिस  बुलाया  जाए

 और  जो  प्रस्ताव  मेरे  मित्र  श्री  लिमये  ने  पेश
 किया  है,  उसका  मैं  हृदय  से  समर्थन  करता  हूँ

 MR.  DEPUTY-SPFAKER  :  Now,  Shri-
 mati  Sharda  Mukerjee.  1  would  now  request
 hon,  Members  to  take  not  more  than  ten
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 minutes.  We  have  hardly  1  hour
 minutes  more  left.

 and  45

 SHRI  SEZHIYAN  (Kumbakonam)
 We  can  extend  it  till  6  फ.  m.

 MR.  DEPUTY-SPEAKER
 will  be  no  extension.

 There

 SHRIMATI  SHARDA  MUKERJEE
 (Ratnagiri)  :  As  I  said  carlier,  in  view  of
 the  developments  which  the  Home  Minister
 has  made  known  to  the  House,  this  debate
 seems  rather  more  academice  than  real,
 because  the  situation  has  changed.  Of  course,
 it  may  be  of  some  help  so  far  as  the  Opposi-
 tion  Members  are  concerned  for  future
 guidance.

 1  think  that  it  is  just  as  well  to  remember
 that  in  essence,  ॥  the  final  analysis,
 responsibility  of  the  government  of
 country  rests  unquestionably  on  the  Central
 Government.  Can  it  be  denied  that  the
 Governor  holds  office  at  the  pleasure  of  the
 President  and  that  he  has  certain  responsi-
 bilities  to  fulfil,  which  responsibilities  he
 derives  under  direction  from  the  President  ?
 Is  it  the  suggestion  of  hon.  Members  that  the
 Governor  is  just  passive  agent  ?  Is  that  the
 suggestion  of  hon,  Members  ?  When  an
 unusual  situation  develops,  when  the  con-
 stitutional  machinery  breaks  down,  the
 Governor  does  assume  discretionary  powers
 which  are  provided  by  our  Constitution.  And
 what  is  more  ?  The  Constitution  also  1895
 down  that  his  actions  cannot  be  questioned.

 the
 this

 We  are  having  a_  federation  in  our
 country.  If  hon.  Members  question  this
 federation  itself,  then  I  can  understand  their
 objection.  But  as  long  as  we  have  a  _  federa-
 tion  and  the  responsibility  for  the  internal
 and  external  security  of  this  country  rests
 upon  the  Central  Government,  it  is  no  use
 saying

 SHRI  M.  L.  SONDHI  :  Is  the  Indian
 border  in  Madhya  Pradesh  °  I  thought  that  it
 was  in  NEFA,  Ladakh  etc.

 SHRIMATI  SHARDA  MUKERIJEE  :
 I  referred  to  internal  security  also.  A  law
 and  order  situation  can  arise  anywhere,  and
 it  can  arise  even  in  Madhva  Pradesh.
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 SHRI  RABI  RAY  (Puri)  Law  and
 order  is  a  State  subject.

 SHRIMATI  उतर  MUKERJEE
 The  final  responsibility  for  internal  security
 does  rest  upon  the  Central  Government.  If
 my  hon.  friends  cxpect  the  Central  Govern-
 ment  to  absolve  itself  of  that  responsibility,
 then  they  will  be  the  first  to  get  up  and
 accuse  the  Central  Government  of  not  carry-
 ing  owt  that  responsibility.

 AN  HON.  MEMBER:  Law  and  order
 is  a  State  subject.

 SHRIMATI  SHARDA  MUKERJEE  :
 I  understand  that.  When  there  is  a  break-
 down  of  the  constitutional  machinery,  what
 do  they  expect  the  Central  Government  to
 do  ?

 A  situation  has  arisen  where,  according
 to  the  information  that  we  have  reccived
 from  the  Newpapers,  certain  Members  had
 defected  from  the  SVD.  (taterruptions)  My
 hon.  friends  opposite  may  probably  know
 better  who  has  defected  and  who  has  not.
 We  get  our  information  only  from  the  news-
 Papers.  Therefore,  a  certain  constitutional
 Situation  had  developed.  Without  having
 the  patience  to  wait  and  see  what  was  going
 to  happen,  they  immediately  got  up  and  suid
 that  the  Governor  had  not  acted  rightly  and
 that  the  Central  Government  had  unnecessa-
 tily  intervened.  Should  they  not  have  had
 the  patience  to  wait  and  see  how  the  situation
 was  developing  ?  Are  we  in  a  position,  sitting
 here,  to  know  what  situation  prevails  io
 Madhya  Pradesh,  how  many  people  have
 defected,  how  many  people  are  likely  to
 defect  and  what  constitutional  situation  has
 developed  ?  How  are  we  10  determine
 this  ?

 So,  the  Home  Minister  said  that  there
 was  no  point  in  rushing  with  that  and  that
 meanwhile  he  would  get  some  information
 and  share  it  with  the  House,  but  the  hon.
 Members  were  wnot  prepared  for  that  but
 they  wanted  the  debate  to  start  at  2p.  m,,
 and  we  have  seen  that  this  debate  has  proved
 premature.  That  is  my  only  submission

 SHRI  NATH  PAI  It  has  saved  us
 from  a  debacle  of  democracy.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  1  have  just  received  a  telephone
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 message  from  Bhopal  that  he  has  not  been
 invited  for  taking  the  oath.

 MR.  DEPUTY-SPEAKER  :  The  Home
 Minister  has  given  us  an  _  assurance.
 <Mterriipfions)

 आओ  भंवरलाल  गुप्त:  मेरे  पास  कभी-
 अभी  भोपाल से  टेलीफोन  आया  है,  जी  कि  मैं

 ने  लाबी  में  सुना  है।  चुके  बताया  गया  है  कि

 राजा  सा रन गढ़ को  आज  छः  बजे  केवल  गजनेर
 से  मिलने  के  लिए  बुलाया  गया  है।  उन्होंने
 मिनिस्ट्री  बनानी  है  और  ग्रोथ  लेनी  है,  इस
 फी  कोई  सूचना  नहीं  है।  ग्रह  मन्त्री  जी  ने  इस

 बारे  में  तीन  बजे  का  समय  बताया  था ।  अब
 तीन  बज  कर  बीस  मिनट  हो  गये  हैं  -  इस  की
 कोई  सूचना  नही ंहै  कि  उन्हें  ओर-टेपिंग  के

 निए  नुलाया गया  है

 SHRI  Y.B.  CHAVAN  :  I  would  like  the
 hon.  Member  to  understand  what  I  said.
 |  still  want  to  say  it  again.  I  said  that  the
 Governor  had  invited  Raja  Naresh  Chandra
 Singh  and  when  he  comes  to  see  him,  he  is
 going  to  ask  him  to  form  the  Government.
 I  did  not  say  that  there  was  going  to  be
 swearing  in  at  3  O'clock.

 श्री  भंवरलाल  गुप्त :  होम  मिनिस्टर  साहब
 ने  तीन  बजे  का  समय  दिया  था  भीर अब  तीन
 वह  कर  बीस  मिनट  दो  गये  हैं,  लेकिन  राजा
 सारनगढ़ के  ओर  लेने  की  कोई  सूचना  नहीं टै
 टस  की  बजह  क्या  है  ?  सदन  को  गुमराह  किया
 जारहाहै।

 MR.  DEPUTY-SPEAKER :  The  Home
 Minister  has  made  it  clear  that  he  will  be
 invited  and  then  he  will  be  asked  to  form
 the  Government.  Now  it  is  not  fair.
 ‘interruptions )

 SHRI  SURENDRANATH  DWIVEDY  :
 Our  friends  should  not  be  perturbed,  because
 already  there  are  demands  for  the  recall  of
 the  Governor,  and  once  the  Home  Minister
 said  that  he  was  seeing  the  Governor  at
 30  clock  when  he  would  be  asked  to  form
 the  Government,  we  should  wait.
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 MR.  DEPUTY-SPEAKER:  Mr.  Dwi-
 vedy,  the  Home  Miaister  has  clarified  the
 position.  His  message  was,  as  I  have  under-
 stood  him,  that  he  would  be  invited  and
 later  on,  he  would  be  asked  to  form  the
 Government.

 Shrimati  Sharda  Mukerjee,  you  please
 conclude,  terruptiony)

 SHRI  SEZHIYAN  Mr.  Deputy
 Speaker,  I  rise  on  a  point  of  order.  If  you
 go  through  the  record,  when  the  Speaker
 was  here  durerruptions

 MR.  DEPUTY-SPEAKER  :I1  know, I
 was  here.

 SHRI  SHEO  NARAIN  :  Sir,  I  also  rise
 on  a  point  of  order.

 MR.  DEPUTY-SPEAKER  :  Mr.  Sheo
 Narain,  I  shall  listen  to  you.  (interruptions)

 SHRI  SEZHIYAN  :  If
 the  record,  the  hon.  Speaker  made  it  clear
 that  the  situation  had  changed  and  that  at
 3  O°  clock  the  new  S.V.D.  leader  would  be
 asked  to  form  the  Government,  ((aterruptions)
 Now,  please  ask  him  to  honour  the  word
 that  has  been  given  to  this  house.

 you  go  through

 MR.  DEPUTY-SPEAKER  :  Have  some
 Patience.  Let  the  debate  go  on  till  50°
 clock.  Please  wait.

 SHRI  M.L.  SONDHI  But  let  it  be
 clarified.

 MR.  DEPUTY-SPEAKER  He  bas
 clarified  it.

 SHRI  न...  SONDIIIT  :  We  must  develop
 some  procedure.  It  is  now  3.20  p.m.  but
 still  we  do  not  know  the  correct  position.
 The  other  day  it  so  happened  that  at  the
 time  of  the  Budget  Speech  the  hon.  Prime
 Minister  came  five  minutes  late.  What  is
 all  this  ?

 थी  बीच  नारा गर:  उपाध्यक्ष  महोदय,
 मेरा  भी  पायंट  आफ  आडर  है।  जब  यह  किस-
 कृत  शुरू  हो  चुकाने,  तो  अब  इस  को  चलने
 दिया  जाये  t  अस्त  में  होम  मिनिस्टर  साहब  की
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 तरफ से  इन  सब  बातों  को  जवाब  दे  दिया
 जायेगा

 MR.  DEPUTY-SPEAKER  50  far,
 every  hon.  Member  of  this  House  has  said
 about  it.  And  once  the  Ilome  Minister  has
 given  some  information  with  a  full  sense  of
 authority  and  responsibility,  I  think  that  we
 must  be  guided  by  that.  Let  there  be  no
 more  questions  raised  on  it.

 SHRI  J.  B.  KRIPALANI  The  time
 3  O°  clock  is  not  relevant.  At  30  clock,
 the  Governor  might  have  fallen  ill.  So,  let
 us  wait.  You  are  very  impatient.

 SHRI  5.  KUNDU  —  (Balasore)  :  It  does
 not  matter;  the  time  is  immaterial.  The
 feeling  which  we  want  to  convey  to  you  is
 that  this  House  is  concerned  over  this  matter.
 1  request  you  to  ask  the  Home  Minister  to
 come  again  with  some  additional  information
 at  4  O'clock  or  4.30  and  say  if  the  Governor
 has  called  a  meeting  and  whether  is  going  to
 be  a  swearing  in  ceremony  tomorrow.

 MR.  DEPUTY-SPEAKFR_  :  We  have
 yet  sometime  till  5  O'clock.  Let  us  proceed
 with  the  debate  now  (Jaterruptions).

 SHRI  H.N.  MUKERJEE  :  We  can  only
 give  consideration  to  some  matter  on  record,
 a  communication  which  can  be  creditably
 conveyed  to  the  House.  What  the  Home
 Minister  said  is  something  which  is  to  be
 taken  as  conveyed  authoritatively.  Some  of
 us  may  or  may  not  have  got  telephone  mes-
 sages  but  we  cannot  ask  the  entire  House  to
 accept  it.  Therefore,  if  creditable  informa-
 tion  is  forthcoming,  it  is  really  the  duty  of
 the  Government  to  give  it.  Let  us  not  try
 to  hold  up  the  proceedings  of  the  House...
 (interruptions)

 ओ  भंवरलाल  गुप्त:  उपाध्यक्ष  महोदय,
 मैं  माननीय  सदस्य  से  इसिफाक  नहीं  करता  हैं!
 मैं  भी  इस  सदम  का  एक  सदस्य  हूँ।  (व्यवधाम)

 SHRI  M.L.  SONDHI  :  We  have  heared
 other  Members;  he  must  be  heard.

 भी  भंवरलाल  गुप्त:  एक  जिम्मेदार
 आदमी ने  मुझे  सूचना  दी  है।  मैं  ने  लाबी  में
 टेलीफोन  पर  यह  बात  सुनी  है  ।  उन्होंने  मुझे
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 जो  कुछ  डिक्टेट  किया,  मैं  उस  को  पढ़  कर

 सुनाना  चाहता  हूँ।  (व्यवधान)

 ी  काव  नारायण:  इन  दो  घंटों  में  गाने-
 मेंट  की  तरफ से  कोई  जवाब  नहीं  दिया  जायेगा  ।
 इस  डिस्कशन  के  अंत  में  ही  गवर्नमेंट  की  तरफ
 से  जवाब  दिया  जायेगी  |

 ओकंवरलाल  गुप्त  :  उपाध्यक्ष  महोदय...

 MR.  DEPUTY-SPEAKER  Please  re-
 sume  your  seat.  1  had  ruled  yesterday  when
 this  point  was  raised  by  Mr.  Limaye  that
 this  House  will  not  be  guided  by  messages
 received  by  private  Members.  I  do  not
 want  to  allow  anybody  to  raise  a  point  of
 order  on  the  basis  of  some  private  informa-
 tion  ¢uterruptions'.

 औ  भंवरलाल  गुप्त  :  उपाध्यक्ष  महोदय
 अभी  आप  ने  मुझे  अपनी  बात  कहने  की  इजाज़त
 दी  और  अब  आप  मुझे  रोक  रहे  हैं।  गह  ठीक

 नहीं  है।

 SHRI  M.L.  SONDHI  :  If  the  statement
 is  incorrect,  how  can  you  allow  it?  The
 House  was  being  misled.  It  is  more  than  3
 O'clock  now.

 MR.  DEPUTY-SPEAKER  :  The  procee-
 dings  of  the  House  should  not  be  held  up
 like  this  if  you  want  to  communicate  some
 private  information.  Mrs.  Mukerjee.

 SHRIMATI  SHARDA  MUKERIJEE  :  It
 has  been  our  sad  experience  in  the  past  that
 when  our  colleagues  have  been  busy  making
 ministries,  we  have  had  peace  in  the  House.
 If  this  is  an  indication  of  what  is  happening
 there,  I  say  that  the  constitutional  machinery
 has  broken  down  and  we  see  evidence  of  it.
 We  have  never  had  peace  in  the  House  when
 they  were  not  busy  in  the  State  Clarcremp-
 ftonsi.  ॥  was  saying  that  the  constitutfonal
 machinery  seems  to  have  broken  down  and
 in  those  circumstances  the  Governor  had  to
 use  the  discretionary  powers  given  to  him
 under  tlre  Constitution.  They  strould  hear
 me  patiently.  It  is  easy  to  form  है  Govern-
 ment  but  difficult  to  keep  it.  It  is  very
 difficult  to  ४००  a  Government:  it  is  very
 easy  to  form  a  Geévernment.  ff  you  have
 not  got  the  petience  to  wait  for  24  hours,
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 how  will  you  have  patience  to  run  a  Grvern-
 ment  ?

 Sir,  may  I  read  out,
 what  the  discretionary  powers  of
 Governor  entail  ?  (Interruptions).

 as  the  last  thing,
 the

 MR.  DEPUTY-SPEAKER  Order,
 order.  Please  conclude.  The  hon.  lady
 Member  should  address  the  Chair.

 SHRIMATI  SHARDA  MUKERJEE
 Let  me  quote  :

 “the:  decision  of  the  Governor  in
 his  discretion  shall  be  final,  and  the
 validity  of  anything  done  by  the  Governor
 shall  not  9७८  called  in  question  on  the
 ground  that  he  ought  or  ought  not  to
 have  acted  in  his  discretion.”
 It  is  the  submission  of  my  hon.  friends

 that  the  Governor  should  not  have  proro-
 gued  the  Assembly.  1  ask  you,  how  we  are
 in  a  position  to  be  able  to  say  whether  the
 Governor  should  or  should  not  have  done
 it,  apart  from  the  fact  that  constitutionally
 he  enjoys  the  right  to  prc-rogue  the  Assembly,
 because  (/Aterruptions).

 MR.  DEPUTY-SPEAKER
 order  Please  conclude.

 Order,

 SHRIMATI  SHARDA  MUKERJEE
 he  can  decide  whether  the  constitutional
 machinéry  has  broken  down.  Even  the
 reports  we  have  had  in  the  papers  have  given
 us  enough  evidence  that  the  majority  held  by
 Mr.  GN.  Singh  was  not  the  same,  and  there-
 fore,  a  certain  situation  had  arisen.  If  my
 hon.  friends  in  the  Opposition  could  have
 waited  for  a  day  or  two,  maybe  the  situation
 would  have  become  clarified  and  people
 could  have  argued  on  a  better  basis.  Today,
 we  do  not  know  what  we  are  arguing  about.

 SHRI  J.B.  KRIPALANI
 Home  Minister  did  not  say  that  the  Consti-
 tution  there  had  broken  down.  There  was  a
 Government  which  was  the  care-taker  govern-
 meat.  Therefore,  the  Constitution  had  not
 broken  down.

 Sir,  even  the

 MR.  DEPUTY-SPEAKER  :
 yan.

 Shri  Sezhi-

 SHRI  SEZHTIYAN  (Kumbakonam)  :  Sir,
 {  tise  to  support  the  motion  brought  forward
 by  my  friend,  Shri  Madhu  Limaye.  I  see
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 {Shri  Sezhiyan]
 that  the  hon,  Members  in  the  House  here
 irrespective  of  their  party  affiliations  unani-
 mously  agree  with  the  concern  that  has  been
 shown  by  a  section  of  the  Members  here.  I
 do  not  want  to  use  this  occasion  to  cast  any
 aspersion  on  any  Minister.  This  is  an  occa-
 sion  to  show  our  protest  against  the  anti-
 democratic  measures  that  are  being  taken,
 and  to  protest  against  the  autocratic  way  in
 which  the  Governor  has  bebaved  in  Madhya
 Pradesh.  ‘Therefore,  nobody  needs  to  have
 any  qualms  that  they  are  being  singled  out.

 Here,  by  a  whole  procedure,  an_  office
 has  been  brought  to  ridicule  for  the  past  two
 years  especially.  After  the  general  election
 the  Congress  found  itself  in  a  minority,  and
 ousted  from  the  pedestal  of  power  in  many
 States  whereas  the  Centre  continued  to  be
 controlled  by  the  Congress.  In  the  States
 where  the  power  went  to  the  non-Congress
 parties,  the  office  of  the  Governor  was  used
 unscrupulously  to  topple  down  the  various
 Ministries  that  have  been  set  up  there.

 The  anthentic  message  that  we  have
 received  so  far  about  the  happenings  in
 Madhya  Pradesh  is  from  a  PTI  news  agency
 at  about  1  O'clock,  which  reads  like  this  :

 “The  MP  Assembly  was  prorogued
 today  under  orders  of  the  Governor.  As
 soon  as  the  House,  now  in  budget  session
 met  at  11  a.m.  the  Speaker,  Mr.  K.P.
 Pande,  shid  that  he  had  received  a  mes-
 sage  from  the  Governor  to  prorogue  the
 Assembly  under  slection  174  (2A)  of  the
 Constitution.  The  announcement  was
 greeted  with  shouts  of  ‘shame,  shame’,
 ‘Rajyapal  Moradabad’  from  S.V.D.
 Benches’’.
 The  next  sentence  is  even  more  revealing  :

 “There  were
 Congress  Benches”’.

 counter-shouts  from

 While  I  appreciate  the  concern  shown  by
 the  Congress  Members  here  in  Parliament,
 1  am  sorry  to  note  that  the  same  sentiments
 and  the  same  concern  have  not  been  expres-
 sed  or  felt  by  their  partymen  in  the  State  of
 Madhya  Pradesh.

 I  do  not  like  the  word  ‘prorogue’  itself.
 It  is  in  the  Constitution.  As  a  layman—I
 am  net  a  constitutional  expert—when  I  read
 the  word  ‘prorogue’  sometimes  it  looks  like
 a  Orogue’.  —  Curerruption )
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 SHRIMATI  SHARDA  MUKERJEE
 It  is  unparliamentary.  (Unterrurions’

 SHRI  SEZHIYAN :  When  the  Cons-
 litution  of  this  country  was  framed  by  our
 founding  fathers  in  the  year  1948-49,  when
 the  office  of  Governor  was  discussed  ॥  the
 Constituent  Assembly,  even  then  Members  of
 standing  like  Dr.  Kher,  Shri  Biswanath  Das
 and  Pandit  Kunzru  expressed  grave  doubts
 about  the  office  of  Governor  and  how  it  was
 going  to  fare  in  the  future.  Here 1  can
 quote  Shri  Biswanath  Das.  He  was  the
 Chief  Minister  of  Orissa  and  he  wasa
 Member  of  the  Constituent  Assembly  at
 that  time.  He  said

 “In  the  provinces  you  are  going  to
 have  democracy  from  toc  to  neck  and
 autocracy  at  the  head.  I  would  have
 cited  how  the  Governor  who  was  an
 agent  of  British  imperialism  has  all  along
 been  attempting  to  smash  my  _  party.
 What  was  being  done  by  the  Governor
 under  British  imperialism  may  also  be
 repeated.”
 These  are  the  words

 Biswanath  Das,  a  leading
 expressed  by  Shri
 Congressman,  on

 30th  September,  1949  in  the  Constituent
 Assembly.  About  20  years  have  passed.
 What  lic  feared  under  the  British  imperia-
 lism  has  come  too  true.  And  another  impera-
 lism  is  here.

 Different  standards  are  adopted  in  different
 States.  The  office  of  Governor  has  been
 chosen  in  some  States  to  adjourn  the  Assem-
 bly,  in  some  States  to  dissolve  the  Assembly,
 in  some  States  to  dismiss  the  Ministry  and
 in  some  States  to  topple  the  Ministry.  The
 very  first  act  the  Present  Government  under
 Mrs.  Indira  Gandhi,  did,  was  to  approve  the
 action  of  the  Governor  of  Rajasthan  to
 suspend  the  Assembly.  At  that  time  the
 Congress  was  not  returned  in  majority  in
 Rajasthan.  There  the  Assembly  was  _  sus-
 pended  till  better  times  were  available  to
 usher  in  a  Congress  Government.  A  week
 later  in|  Pondicherry,  where  there  was  a
 Congress  Government  tottering,  the  Assembly -
 was  adjourned.  Now  we  know  what  the
 People’s  verdict  is.  In  the  recent  genral
 election,  there,  the  Congress  has  been  defea-
 ted  and  the  DMK  Government  has  come.
 (Untereiptions).  ए  Haryana  the  Governor
 simply  dissolved  the  Assembly.  In  the
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 Report  he  sent  to  the  President,  he  has
 Stated  :

 “Rao  Birendr.  Singh  still  commands  a
 majority  of  40  members  in  an  effective
 House  of  78.”

 Though  the  Chief  Minister  had  the
 majority  on  his  side.  still  the  Governor
 dissolved  the  Assembly.

 We  know  too  well  what  happened  in
 West  Bengal.  The  Ministry  was  unceremon-
 iously  dismissed.  This  the  office  of  the  Gover-
 nor  has  been  brought  10  disrepute  by  in-
 discriminete  use  of  some  constitutional
 lacunac  or  other.

 The  second  point  is  the  practice  of
 appointing  Governors.  Persons  who  —  are
 defeated  at  the  polls,  and  disgruntled  Gong-
 ressmen  are  chosen  for  this  high  office.  If  he
 is  a  leading  Congressman,  if  he  is  clected,
 he  becomes a  Minister,  if  he  is  defeated  he
 is  elevated  to  the  post  of  Governor.  The
 office  of  Governor  is  not  a  sanatorium  for
 sick  persons.  It  is  not  an  asylum.  probably
 the  Governor  of  Madhya  pradesh  is  sick  of
 every  thing  that  is  happening  under  the  aegis
 of  the  Congress  regime.  1  appeal  to  ट
 Congressmen  to  view  this  dispassionately.
 Today  —  they  may  9८  in  power  al
 the  Centre  and  non-Congress  parties  in
 power  insome  States.  Tomorrow,  1  some
 non-Congress  party  comes  to  power  at
 the  centre  will,  the  Congressmen  relish  it  if
 the  office  of  Covernor  is  utilised  to  topple
 its  Governments  in  a  State  ?

 1  am  told  today  is  the  Home  Minister's
 birthday.  I  want  him  to  give  a  real  birthday
 present  to  the  people.  Once  Tilak  said,
 Swaraj  is  my  birth-right.  At  least  on  his
 birthday,  let  the  Home  Minister  say  that
 democracy  will  be  his  birthday  gift  to  the
 country.  Democracy  should  be  saved  not
 only  in  form  but  ॥  spirit.  If  they  evolve
 a  democracy  with  such  Governors,  it  will  not
 be  a  democracy  but  it  will  be  am  autocracy
 perpetrated  by  pro-roguing  Governors  in  this
 country.

 ot  शशिभूषण  (खरगोन)  :  उपाध्यक्ष
 महोदय.  यह  जो  संवैधानिक  प्रश्न  खडा  किया

 गया  है,  इसके  सम्बन्ध में  मैं  आपको एक  पुरानी
 याद  दिलाना  चाहता  हूं  जब  श्री  डी०  पी०  मिश्र
 चीफ  मिनिस्टर  थे,  उस  वक्त  सारे  देश  को  पता

 है  कि  किस  तरह  से  धोखा दे  कर  डिफंक्ट
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 तैयार कर  के,  लोगों  को  महलों में  कृपा  कर
 सरकार  को  गिराया  गया  था।  उस  समय  श्री
 डी०  पी०  मिश्र  ने  चीफ  मिनिस्टर  के  अधिकार
 के  अनुसार  गवर्नर  को  राय  दी  थी  कि  असेम्बली

 को  भग  कर  दिया  जाय  मैं  उससे  सहमत  था
 लेकिन  हमारी  कांग्रेस  के  बहुत  से  नेता  उससे
 सहमत  नहीं  थे  ।  हाई-कमाण्ड  ने  उस  वक्त  मिश्र
 जी  से  कहा  कि  आप  यह  एडवाइस  वापस  ले
 लीजिये,  क्योंकि  चीप  मिनिस्टर  को  गवर्नर  को
 सलाह  देने  का  अधिकार  है  अब  अगर  गजनेर
 चीफ  मिनिस्टर  की  बात  मानता  है,  तो  भी
 हमारे  अपोजिशन  के  नेता  एतराज  बरते  हैं  और
 नहीं  मानता  है  तो  भी  एतराज  करते  हैं।  हम-
 वीर  जी  ने  ओ  कुछ  लिखा  गया  था,  उसका

 कुछ  हिस्सा  नी  पढ़ा-बहुल  वड़ा  गुनाह  किया,
 लेकिन  थी  मिनिस्टर  ने  जो  सलाह  दी,  उसको
 उन्होंने  मान  निया,  तो  भी  बहुत  बुरा  किया  1
 हमको  इस  पहलू  से  देखना  चाहिये  कि  चीफ
 मिनिस्टर  न  जो  सलाह  दी,  वह  किस  नियत  से
 दी,  उनका  मकसद  क्या  था  ।  वह  क्यों  चाहते
 थे  कि  असेम्बली  को  प्रोवोग  किया  जाय...

 औ  मथ  लिये:  जिन्होंने  सलाह  दी  ?

 श्व  डा  मूष  सरीफ  मिनिस्टर  ने  ।

 भी  मध्‌  लिमये  :  चीफ  मिनिस्टर  क्रीन  है?

 आओ  शक  भूषण  :  गोविन्द  नारायण  सिह?

 आओ  मधु  लिये  वट्  तो  हट  चुके  हैं।

 श  हादी  अपहरण  :  वह  एक्टिंग  चीफ  मिनी-
 स्टर  थे  1  चीफ  मिनिस्टर  रहते  हा  उन्होंने  बह
 सलाह  दी  थी  कि  आप  असेम्बली  को  थोडे  समय
 के  लिये  भंग  कर  दीजिये  |

 बनी  मधु  लिमये  :  लेकिन  उसके  पहले  उन्होंने
 क्या  कहा  था  ?

 भी  शदगी  सूचा  ऐसा  उन्होंने  इसलिए
 कहा  था  कि  राज  सारंगढ़  के  साथ  मैजोरिटी
 नहीं  थी  ।  गोविन्द  नारायण  सिह  चाहते  थे  कि
 उनको  समय  दिया  आय  ताकि  बे  अपने  भेजो-
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 रिटी  बना  नें  ।  हालांकि  मैं  इसे  बुरा  समझता

 हैं  गंबर  साहब  को  ऐसा  नहीं  करना  चाहिये

 था,  लेकिन  फिर  भी  उन्होंन  मिनिस्टर  की

 एडवाइस  को  माना  और  इसके  लिये  ह
 धन्यवाद  के  पाश  हैं।

 हालांकि  इससे  कांग्रेस  पक्ष  को  नुकसाने
 हुआ  है-नुक़सान  यह  हुआ  है  कि  उनको  समय
 मिल  गया  और  उन्होंने  अपने  लोग  जोड़-नोड
 लिये  लेकिन  जिस  प्रकार  से  राजा  सारंगढ़
 को  समय  दिया  गया,  चुके  नो  सारंगढ़  में  भी
 इसलिय  विश्वास  नहीं  हैकि  वे  असेम्बली के
 मैस्बर  भी  नहीं  2,  अभी  खार  दिन  पहने  कांग्रेस
 में  आना  चाहते  थे,  दो  महीने  पहले  कांग्रस  से

 बाहर  चले  भये  थे,  कल  वह  क्या  करेंगे जन
 गोविन्द  ना रायग रा  मजीद  जानते  हैं  और  न  हमारे
 जनसंघ  के  भाई  जानते  हैं।  गोविन्द  नाराजगी

 सिंह  को  ही  बहुत  करप्ट  कहा  गया,आज  जो
 दिन  आया  है,  उसका  एक  कालरा  यह  भी  है  कि
 जनसंध  के  लोग  रोज  उन  पर  चार्जेज  लगाया
 करते  थे,  स्वतन्त्र  पार्टी  के  असेम्बली  के  सदस्य  रोज
 चाज  लगाते  थे,  यहा  की  वम्म्युनिस्ट  पार्टी  ने  नो
 संवाद  को  छोड  ही  दिया  थाऔर  यह  कहा  था
 कि  वह  करप्ट  हैं।  वहां  के  एक  स्वतन्त्र  सदस्य
 ने  कहा  कि  गोबिन्द  नारायण  सिंह  ने  40  लाख
 रुपया  बिरला  जी  को  दे  दिया  और  उनसे  फैसला
 कर  लिया  1  वहां  के  लोग  उसे  तंग  आ  गय

 थे,  जिसके  कारण  आज  यह  दिन  आया  इस
 लिये  मुझे  गोविन्द  नारायण  सिह  में  भी  कोई
 विश्वास  नहीं  है।  फिर  भी  गवर्नर  ने  उनकी
 बात  मानी  है,  तो  मैं  समझता  हूं  कि  उन्होंने  एक
 संवैधानिक  कार्य  क्रिया  है  और  इसके  लिये  वहाँ
 के  गय नर  धन्यवाद  के  पात्र  हैं।

 SHRI  म.  N.  MUKERJEE  (Calcutta
 North  East)  Mr.  Deputy-Speaker,  आ.
 in  spite  of  certain  irrelevances  having  crept
 into  our  discussion  this  afternoon  [  am
 happy  we  are  having  this  debate  because  it
 underlines  some  important  aspects  of  the
 role  of  this  House  in  regard  to  our  duty  of
 safeguarding  the  fundamental  aspects  of
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 parliamentary  functioning  in  this  country.
 As  far  as  I  am  concerned,  I  am  not  too
 exaggeratedly  enthusiastic  about  the  parlia-
 mentary  system  1  belong  to  a  movement
 which  believes,  and  1  think  believes,  with
 truth,  that  force  is  the  midwife  at  the  time
 of  the  birth  of  the  new  society  which  is
 yearning  to  be  born  out  of  the  body  of  the
 old.  But  we  are  ready  and  willing,  and  in
 the  changed  circumstances  of  the  world  today
 it  is  important  for  us  to  give  a  trial  to
 parliamentary  democracy  if  it  can  deliver  the
 goods.

 It  is,  therefore,  rather  significant  that
 damage  to  parliamentary  democracy,  by
 which  they  swear  not  1.15  being  done  deli-
 berately  and  in  a  sustained  fashion  in  this
 country,  and  there  an  open  invitation  is
 being  given  by  this  Government  (0  the
 people  of  this  country  to  go  out  into  the
 barricades.  If  that  happens  some  of  us
 might  not  be  too  unhappy,  but  we  feel
 that  there  are  conditions  today  where  we
 can  go  ahead,  but  the’  responsibility  for
 failure  of  parliamentary  democracy  would
 rest  on  the  shoulders  of  those  who  are  today
 treating  with  impunily  the  principles  of
 parliamentary  functioning.

 1  had  occasion  in  this  House,  I  think  it
 was  last  year,  to  say  one  thing  which  I  wish
 to  repeat,  that  1  would  rather  be  overtaken
 by  the  bandits  of  Chambal  Valley  than  by
 the  political  operators  of  Madhya  Pradesh.
 1  have  no  particular  love  for  the  political
 Personalities  involved  on  either  side  in  the
 game  which  seems  to  be  going  on  in  Madhya
 Pradesh,  but  certain  very  basic  principles,  as
 Mr.  Speaker  said  so  significantly,  are  involved
 in  the  debate  that  we  are  having  today,  and
 that  is  why  1  wish  the  House  to  give  this
 matter  the  attention  that  it  deserves.

 On  this  occasion  we  have  found  that  the
 Central  Government  is  utilising  en  office
 supposed  to  be  non-partisan  for  its  own
 purpose.  The  Central  Government  learn

 nothing  and  forget  nothing.  They  have  not
 learnt  from  what  they  have  experienced  in
 West  Bengal  into  the  details  of  which  I  need
 not  go.  But  they  learn  nothing  and  they
 forget  nothing.  The  other  day  we  had  the
 delectable  pleasute  of  listening  to  the  Home
 Minister  saying  that  it  was  not  his  business
 to  advise  Governors.  I  applauded  that
 sentiment.  I  hope  and  trust  that  the  spirit
 of  that  statement  is  observed.
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 But  we  know  now  Governors  behave.
 It  is  not  a  secret,  it  is  public  property,  when
 Governors  come  to  Delhi  who  they  go  to
 hob-nob  with.  We  know  how  Governors’
 conferences  ase  held  in  Rashtrapathi  Bhavan
 and  who  else  gothere.  There  is  no  need
 to  talk  about  this  bunkum  Central  Govern-
 ment  having  nothing  to  do  with  Governors.
 The  Central  Government  is  abusing  its
 position  in  regard  to  Governors  and  employ-
 ing  them  for  its  own  nefarious  politibal
 Partisan  purposes  and  the  most  egregious
 example  of  that  conduct  has  come  in  the
 case  of  Madhya  Pradesh.

 11906  to  have  known  our  friend,  the
 present  Governor  of  Madhya  Pradesh,  since
 1952  and  I  think  whoever  knows  Shri  K.  C.
 Reddy  knows  also  that  this  very  dignified
 and  diffident  gentleman  would  normally  not
 act  decisively  of  his  own,  partic  ilarly  in  the
 situation,  physically  and  otherwise,  that  he
 is  in  at  the  present  moment.  In  this  case,  |
 have  no  doubt  whatever  that  he  has  done
 whatever  he  has  done  on  the  advise  of  the
 Home  Minister.  1  cannot  possibly  disabuse
 my  mind  of  the  suspicion  in  this  regard.
 And  what  has  happened  ?  What  has
 happened  is  that  in  Modhya  Pradesh  the
 leader  of  the  majority  party,  who  had  been
 the  Chief  Minister,  he  has  resigned  and  he
 continues  as  a  care-taker  Chief  Minister.  It
 is  on  record—nobody  denies  it---that  he  had
 advised  the  Governor  to  call  the  other  man
 Raja  Naresh  Chandra  Singh  or  somebody,
 who  had  been  elected  democratically  1
 presume,  as  the  leader  of  that  party  ;  that
 was  his  advice.  There  is  no  statement,  no
 hint  of  a  suggestion  in  that  statement,  that
 that  was  not  the  advice  given  by  the  Chief
 Minister  to  the  Governor.  Now  it  is  said
 that  he  had  given  an  alternative  plece  of
 advice,  which  was  that  he  might  prorogue
 the  Assembly.  I  do  not  know,  I  have
 never  seen,  as  far  as  I  remember,  Shri  G.  N.
 Singh’s  face,  nor  do  1  wish  to  do  so,  but  I
 cannot  understand  this.  The  Chief  Minister
 who  continues  as  a  care-taker  person,
 cannot  possibly  have  any  right  to  advise
 prorogation  when  the  Assembly  is  in  session.
 We  could  understand  a  courageous  Chief
 Minieter  advising  the  Governor  to  dissolve
 the  Assembly  and  go  to  the  electorate  ;  we
 could  understand  it.  That  is  principled
 parliamentary  conduct  and  if  we  are  going
 to  work  the  parliamentary  system  it  is  better
 that  we  take  recourse  to  principled  conduct.
 But  this  particular  person,  Shri  Singh’  says,
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 accoraing  to  them,  “I  give  you  an  alternative
 piece  of  advice,  which  is  that  you  prorogue
 the  Assembly.”  And  he  does  it  in  what
 circumstances ?  1  circumstances  when  the
 gentleman  who  was  mentioned  by  आं
 Shashi  Bhushan,  Shri  0.  ह.  Mishra,  was  in
 the  offiz.g,  was  waiting,  not  behind  the  scene
 but  fairly  on  the  centre  of  the  stage,  when
 he  was  there  right  on  the  map  ;  he  wanted
 to  come  back,  he  wanted  to  perform  some
 particular  political  perambulations  and  all
 sorts  of  corrupt  practices  and  that  sort  of
 thing,  and  it  is  in  these  circumstances  that
 we  arc  told  that,  on  the  advice  of  the  Chief
 Minister,  which  was  an  alternative  advice,
 the  Governor  has  prorogued  the  Assembly.
 This  is  the  most  extraordinary  proceeding
 which  cannot  be  accepted,  which  cannot  be
 countenanced.

 This  brings  into  focus  a  matter  which
 was  brought  by  my  hon.  friend,  Shri  Sezhiyan
 about  the  position  of  the  Governor  in  the
 Constitution.  There  is  no  doubt  whatso-
 ever  about  it  that  the  makers  of  the  Constitu-
 tion  wanted  a  dingnified  office,  wanted  an
 attractive  white-elephant  office,  wanted  a
 non-part'san  person  to  be  put  there,  more

 ornamental  decoration  of  the
 set-up.  But  now  the  office

 is  being  used  as  an  instru
 ment  of  central  authority.  Whether  in
 West  Bengal,  or  in  Bihar,  or  in  Uttar
 Pradesh,  or  in  Punjab  or  in  Madhya  Pradesh,
 or  wherever  the  Congress  Government  have
 any  opportunity  of  doing  so,  they  are  using
 the  office  of  the  Governor  as  an  instrument
 of  Central  authority.  1  could  understand
 the  Governor  being  used  as  a  channel  of
 communication.  The  Governor  reports
 to  the  President  regarding  the  circumstances
 which  ought  to  be  known  to  the  Centre.  I  do
 not  mind  the  Home  Minister,  as  the  person
 who  is  the  real  power  behind  the  throne  of
 the  President  getting  to  know  what  is  the  state
 of  affairs  in  Madhya  Pradesh,  or  Assam,  or
 any  other  State  for  that  matter,  through  the
 Governor.  It  is  their  responsibility  and
 their  duty  and  that  is  why  the  Governor  is  a
 link,  but  then  he  works  in  a  non-partisan
 fashion  and  it  is  in  that  way  alone  that  the
 Governor  can  work.

 or  less  25  an
 parliamentary
 of  the  Governor

 But  we  have  seen  so  many  things.  In
 the  case  of  West  Bengal  we  were  told,  for
 instance,  that  the  Governor  could  not  go

 a  judicial  di  In  the  case  of
 Bihar  we  havo  seen  how  the  Raja  of  Ram-
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 garh,  about  whom  there  is  a  judicial  decision.
 of  the  Patna  High  Court,  was  included  in
 the  Cabinet  and  nothing  happened  in  the
 meon  time.

 The  powers  of  the  Governor—ind  this
 is  the  point  which  I  wish  very  serivisly  to
 stress—which  are  there  in  the  Constitution
 should  be  interpreted  in  the  manner  they
 should,  but  if  they  are  expanded  or  added
 to  at  the  cost  of  the  powers  of  the  Legisla-
 ture  that  would  mean  the  death  of  parlia-
 mentary  democracy.  The  powers  of  the
 Governor,  whether  in  Punjab  or  in  West
 Bengal  or  anywhere  for  that  matter,  have
 been  utilised  in  party  interest.  They  have
 been  used  only  and  obviously  to  bolster  the
 Congress  in  the  different  States.  That  is
 why  this  must  stop.

 The  action  of  the  Governor  has  been
 egregious.  In  principle  it  is  absolutely
 objectionable.  That  is  why  |  have  to  give  a
 warning,  with  which  I  conclude  my  speech,
 to  the  government  of  the  day,  the  Central
 Government  and  the  leadership  of  the
 Congress  Party  which  runs  the  Centre.  1
 sometimes  have  a  feeling  that  1  should
 recall  the  old  proverb  that  those  whom
 the  gods  wish  to  destroy  they  first  make
 them  mad.  What  has  happened  to  this
 Government  ?  What  has  happened  to  them
 that  they  behave  in  this  fashion,  that  they
 come  before  Parliament  flabbergasted  not
 knowing  what  to  say  ?  The  Home  Minister,
 who  at  one  time  was  the  example  of  authority
 and  all  that  sort  of  thing,  talking  in  stento-
 rian  tones  about  his  position,  coming  before
 the  House  and  suddenly  wanting  to  be  guided
 by  the  House,  which  he  has  almost  refused
 to  do  so  many  times  earlier,  it  is  because  the
 Central  Government  is  behaving  ॥  this
 manner  which  is  partisan  to  a  degree  and
 which  the  people  cannot  possibly  tolerate.  I
 am  not  using  other  kind  of  language  because
 it  is  a  constitutional  debate.  If  you  arc
 going  io  observe  the  proprieties  of  the
 Constitution,  it  is  their  responsibility
 to  do  so.  If  they  do  not  do  so,
 the  people  would  draw  their  lesson  and
 they  would  know  how  to  treat  this  Govern-
 ment  with  the  kind  of  sentiment  that  it
 deserves.

 आगामी  सुशीला  रोहतगी  (बिल्हौर)
 मान्यवर,  आज  सदन  के  सामने  एक  बहुत  ही
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 महत्व प्रण  अशन  उपस्थित  हैं।  मैं  सदन  के
 सभी  माननीय  सदस्यों  से  निवेदन  करूगी  कि  वे
 बड़ी  गम्भीरता के  साथ  इस  प्रश्न  पर  विचार
 करें  मैं  बधाई  देना  चाहती  हूं  कि  वाजपेयी
 जी  ने  और  मधु  लिमये  जी  ने  इस  प्रश्न को  इस
 सदन  में  उठाया  और  महत्वपूर्ण  विषय  पर  इस
 माननीय  सदन  का  ध्यान  आकृष्ट  किया  मैं

 चाहूँगी  कि  दनगत  राजनीति  से  ऊपर  उठकर,
 राष्ट्रय  हिन  में  तमाम  लोकतंत्र  की  पद्धतियों
 पर  बिचार  करते  ही  इग  पर  विचार  किया
 जाये

 जहां  तक इस  आत  का  सम्बन्ध  है  कि
 राज्यपाल  महोदय  ने  कोई  अनकांस्टीट्यूशन  काम
 किया  या  नहीं  किया,  मेरा  निवेदन  ह  हैकि
 राज्यपान  महोदय  ने  जो  कार्य  किया  है  व्  भले
 भी  समाजिक  न  रहा  होया  जल्दबाजी  में  वह
 कास  किया  गया  हो  परन्तु  यह्  नहीं  कहा  जा
 सकता  कि  यह  अनकफांस्टीट्यूशनल  हैं  या
 उन्होंने  च्  कार्य  अपनी  पार्क  के  बाहर  किया
 है।  यह  उनका  डिस्क्रीयन  है।  यदि  उन्होंने
 अपने  स्वविवेक  से  सोचा  कि  यह  कार्य  करना
 जरूरी  है  नो  उन्होंने  वह  कार्य  किया  ।  मैं  स्पष्ट
 कहना  चाहूँगी  कि आज  उसकी  कोई  आवश्यकता
 नटों  थी  परन्तु  यह  जरूर  है  कि  उन्होने  जो  सदन
 प्रोवोग  किया  है.  उनके  सम्बन्ध  में  हमारे  गृह
 मन्त्री  ने  पहले  ही  स्पष्ट  कर  दिया  है  कि  उसमें
 केन्द्रीय  सरकार  का  कोई  संकेत  नहीं  थाऔर  न
 गृह  मंत्री  का  ही  कोई  हाथ  था  और  न  कोई
 आदेश  ही  था  !  बल्कि  उन्होंने  अपने  स्वविवेक
 से  मुख्य  मंत्री  की  सलाह  पर  किया  है,  उनके

 आग्रह  पर  फिज़ा  है।  अब  मैं  विरोधी  दल  के
 माननीय  सदस्यों  से  पूछना  चाहती  हैँ  कि  अगर
 राज्यपाल  महोदय  मुख्य  मन्त्री  की  सलाह  को

 माने  न  होते  तो  सबसे  पहले  विरोधी  दल  की

 ओर  से  ही  यहां पर  कहा  जाता  कि  राज्यपाल
 ने  मुख्य  मन्त्री  की  राय  क्यों  नहीं  मानी,  यह  तो

 अन-कांस्टीट्यूशनल  काम  है,  गवर्नर  को  उनके
 पद  से  हटाया  जाये  और  राज जब  राज्यपाल
 महोदय  मुख्य  मंत्री  की  सलाह  को  मानकर
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 सर्वाधिक  कार्य  करते  हैं  तव  भी  आप  उनको
 हटाने  के  लिए  कहते हैं  ।
 16.00  brs

 इस  का  मतलब  वह  है  कि  आ  ज  बुनियादी
 तौर  पर  आप  यह  हमला  कर  रहे  हैं  -  यह  चाहे
 राज्यपाल  का  पद  हो  और  जोऔर  लनोकातां-
 त्रिक  पद्धति  के  दयारे  इंस्टीट्यूशन्स  है,  चाहे
 वह  हमारे  राज्यपाल  हों,  चाहे  हमारे  स्पीकर
 हों  या  चाहे  हमारी  यहां  लोक  सभा  के,  राज्य-
 सभा  के  या  हमारी  असैंबलीयों  +  जितने
 मेजबां  हों  उनके  ऊपर  तरह-तरह  के  आरोप
 लगाये  जांच  कि  वह  डिरफक्श॑ंस  करते  हैं,  वह

 पदलोलुपता  के  पीछे  जाते  हैं,  वह  रूपये,  पैसे
 की  लालच  में  जाते  हैं,  बह  इस  तरह  के  हमले
 किये  जाते  हैं  और  यह  अधिक  केवल  इन  राज्य-

 पालों  के  ऊपर  ही  नहीं  है  बल्कि  उन  सभी  पर
 लगाये  जाते  हैं।  कल  बंगाल  में  हुआ  आज
 मध्य  प्रदेश  में  हो  रहा  है।  तरह-तरह  के  आरोप
 किये  जा  रहे  हैं।  यह  जो  सारा  हमला  है  यह
 लोकतंत्र  फी  पृष्ठभूमि  में  हो  रहा  है।  आज

 हमारी  सारी  चीजों  पर  यह  सारे  हमने  हो  रहे
 ह  आज  विरोधी  दल  जिससे  किस्म  इस
 बात  में  महमत  हैं  कि  दरअसल  राज्यपाल  को

 यह  कार्य  नहों  करमा  चाहिए  था  यह  नहीं  कि

 उन्होंने  कोई  असंवैधानिक  कार्य  क्या  है,  लेकिन

 यह  जरूर  है  कि  उन्होंन  जल्दीबाजी  में  कार्य

 किया  है।  जो  कार्य तीन  बजे  करने  वाले  थे  वही
 कार्य  किया  दोता  और  अगर  हाउस  को  वह
 उससे  पहले  प्रोवोग  नहीं  करते  तो  ठीक  रहता।
 जब  इस  मामले  पर  हमारी  सभ  की  करीब-
 करीब  एक  राय  है  है  तो  श्री  मधु  लिमये से  मैं

 आग्रह  करूगी,  जिन्होंने  कि  शायद  दो  वर्ष  में
 पहली  मतंगा,  मैं  धसके  लिए  बधाई  देना  चाहेंगी
 कि  उन्होंने  अपना  नाम  के  अनुरूप  मधु  को  तरह

 मधुर  होकर  सदन  में  आज  अपने  विचार  प्रकट
 किये  हैं।  मैं  उनकी  मधुरता  का  स्वागत  करती
 हैऔर  उन  से  निवेदन  करूगी  की  a  fe  उनके
 आश्य  को  हमने  स्वीकार  किया  है  इसलिए  वह
 अपने  इस  प्रस्ताव  को  वापिस  ले  लें  |
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 SHRI  NATH  PAI  (Rajapur)  :  ‘Mr.
 Deputy-Speaker,  Sir,  today  will  be  remember
 as  a  very  memorable  day  in  the  history  of
 our  Parliament,  not  because  of  the  quality  of
 speeches  that  have  been  made  but  because  of
 something  more  substantial  than  that.  In  the
 morning,  many  hon.  Members  felt  very
 despaired  about  the  furture  of  democracy.
 My  very  redoubtable  friend,  the  defender
 of  democratic  rights,  Mr.  Madhu  Limaye,  in
 sheer  despair  as  to  what  was  likely  to  happen
 in  Bhopal,  even  threw  away  his  papers  and
 asked  :  What  is  the  use  of  beingin  the  Lok
 Sabha?  We  seemed  to  be  hovering  on  the
 precipice  of  a  very  great  fall.  We  were
 going  to  witness  or  to  acquiesce  in—I  do  not
 like  to  use  very  harsh  language—what  was
 going  to  be  a  slaughter  of  basic  democratic
 principles  in  Bhopal.  But  if  it  did  not  happen,
 if  at  2  O’  Clock  Mr.  Chavan  could  come
 and  make  the  announcement  that  the  leader
 of  the  party  who  commands  a  mojority  in
 the  Legislature  has  been  asked  by  the  Gover-
 nor  to  come  and  form  the  Government,  we
 owe  it  to  the  vigilance  of  the  Lok  Sabha.  Had

 it  not  been  for  what  happened  the  आ  morn-
 ing,  1  doubt  very  much  if  Mr.  K.
 Reddy  would  have  retraced  his  steps.  I,
 therefore,  regard  25  a  major  achievement
 of  the  Lok  Sabha.  This  should  justify  if  1
 say,  what  a  wonderful  thing  the  Lok  Sabha
 is  of  which  Mr.  Madhu  Limaye  in  the  morn-
 ing  seemed  to  be  so  despairing.

 Mr.  Deputy-Speaker,  Sir,  1  will  refrain
 from  saying  harsh  things  I  was  reminded
 that  today  is  his  birthday  and  let  us  try  to
 make  it,  if  not  more  pleasant,  a  little  plea-
 sant  for  him......

 SHRI  S.  M.  BANERJEE  :  Happy  birth-
 day  to  you.

 SHRI  NATH  PAI  :  Mr.  Chavan,  with
 his  rare  acumen  tried  to  doplete  the  debate
 at  a  crucial  stage  by  announcing  the  decision
 of  the  Governor  to  summon  the  leader  of
 the  Ss.  V.  0.1  want  to  make  it  very  clear  1
 am  not  going  to  shed  any  tears  if  theS.  ४.
 is  demolished  on  the  floor  of  the  Madhya Pradesh  Assembly.  Ido  not  regard  that
 Government  as  a  shining  example  of  demo-
 cracy.  Ido  not  regard  that  Government
 with  any  particular  glory.  That  is  not  my concern.  Whose  Government  it  is,  what  is
 the  colour  of  the  Government  is  not  iny
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 concern.  It  is  something  deeper  we  should
 try  to  concern  ourselves  with.

 Weare  told  about  the  health  of  Mr.
 K.  rom  Reddy.  I  hope  he  is  not  really  seri-
 ously  ill.  But  my  worry  is  not  about  the
 health  of  the  Governor  of  Madhya  Pradesh.
 My  worry  is  about  the  dangerous  symptoms
 of  illness  of  our  country.  The  kind  of
 periodic  infect  on  from  which  the  Governor
 of  Madhya  Pradesh  is  inflicted  with  seems
 to  be  a  chronic  type  of  epidemic  with  which
 Governors  become  invariably  afflicted  when-
 ever  a  Congress  Government  is  in  danger,  be
 it  in  Jaipur,  be  it  in  Bhopal,  be  it  in  Patna
 or  be  it  in  Calcutta.  This  kind  of  affliction,
 by  a  sudden  kind  of  onslaught  of  illness,  5
 not  a  new  phenomenon.  It  is  this  thing  we
 should  try  to  go  into.

 We,  on  the  previous  occasion,  tried  to
 raise  the  basic  issue  which  we  are  trying  to
 avoid.  Mr.  Chavan's  announcement  was
 welcome.  It  was  a  healthy  announcement.
 We  are  very  happy.  But  that  is  not  the
 issue.  The  basic  issue  is  still  valid  which
 remains  in  the  from  of  my  amendment.  If
 failure  to  call  the  leader  of  the  party  which
 claims  to  have  or  has  proved  its  claim  that
 it  still  has  a  majority,  if  that  part  has  become
 irrelevant,  the  second  part  of  my  amendment
 remains.  Dada  will  be  pleased  to  support
 it.  1  is:

 “Disapproves  of  the  prorogation  of
 the  State  Assembly  and  recommends......  a

 ‘Disapproves’.  This  is
 to  Shri  Limaye’s  original

 my  amendment
 motion  :

 “Disapproves  of  the  prrogation  of
 the  State  Assembly  and  recommends  to
 the  President  that  the  Governor  should
 be  recalled  fothwith.”
 I  do  not  bear  a  particular  grudge  against

 Mr.  ह.  C.  Reddy.  We  had  him  here  and,
 as  ministers  go,  he  also  left;  he  was  not  a
 particularly  bad  Minister  ;  he  tried  to  be  very
 honest  and  if  he  could  not  be  very  brilliant
 and  very  convincing.  it  was  not  his  fault  ;  it
 was  something  he  could  not,  but  he  tried  to
 be  honest  and  fair.

 As  far  as  this  is  concerned,  we  must  take
 the  facts  fiirst  and  then,  behind  the  facts,  the
 deeper  issue.  Let  us  first  take  the  facts.
 Here  is  the  Governor  of  Madhya  Pradesh—

 I  aim  constrained  to  make  this  kind  of  criti-
 cism  :  1  know  the  precedents  and  practices
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 that  we  are  trying  to  evolve  in  this  House—.
 Mr.  K.  C.  Reddy,  who  has  over  the  past  20
 months  completely  forgotten  the  oath  which
 he  took  under  article  159  when  he  took  the
 office  of  Governor.  He  only  remembers  that
 he  was  once  a  Congressman,  he  never  remem-
 bers  that  he  is  the  guardian  of  the  Constitu-
 tion  o  f  the  country  there,  that  he  has  his
 constitutional  duty,  but  perennially,  perpetu-
 ally,  all  the  time  he  has  been  trying  to  use
 every  strategy  and  means  to  get  the  Congress
 into  power.  You  will  ask,  how  is  it  relevant
 to  what  he  has  done  today.  It  is.  In  the
 first  place,  he  tried  to  feign  illness.  Nobody
 is  convinced  by  that  illness.  I  hope  that  he
 has  really  restored  if  he  was  seriously  ill.
 But  we  are  not  convinced  by  his  feign  illness.
 He  refused  to  see  ;he  avoided  calling,  It
 was  at  this  stage  today  after  what  had
 transpired  in  the  Lok  Sabha  that  he  called.
 By  agreeing  to  prorogue  the  Assembly  once
 again  he  has  shown  the  basic  weakness  of
 the  position  that  he  has  been  taking.  1  want
 to  submit  to  you  by  reading  what  Mr.
 Santhanam  has  said  in  this.  That  is  the  basic
 issue,  how  should  Governors  function.  Every-
 time  a  debate  comes,  you,  Mr.  Chavan,  try
 to  Justify  yourself  by  the  particular  facts  of
 the  case  and  sometimes  you  succeed  and
 sometimes  you  do  not  succeed.  But  then
 what  we  do  is  this  :  go  on  living  from  hand
 to  mounth.  Instead  of  going  to  the  basic  issue
 of  the  powers,  duties  and  responsibilities  of
 the  Governor,  you  try  to  take  shelter  under
 the  phrase,  ‘discretion  of  the  Governor’.  We
 are  seeing  that  new  conditions,  new  situations
 and  new  challenges  are  emerging.  We  need
 to  create  healthy  precedents.  There  are
 some  gaps  and  lacunae  in  the  Constitution,
 Everything  could  not  have  been  foreseen  by
 those  who  framed  the  Constitution.  New
 situations  have  developed,  and  Mr.  Chavan,
 this  Government  and  this  Parliament  should
 seize  every  opportunity  to  strengthen  the
 demecratic  content  of  the  Constitution  by
 ensuring  that  every  opportunity  becomes  a
 challenge  to  us  which  we  meet  firmly  and
 not  in......

 Mr.  DEPUTY-SPEAKER  :  The  hon.
 Member  will  try  to  conclude.

 SHRI  NATH  PAI  Mr.  _Deputy-
 Speaker.  I  would  beg  of  you  to  give  me  a
 couple  of  minutes.
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 Iwas  submitting  that  we  take  this
 occasion  not  to  score  a  debating  point.  I
 will  not  try  todo  that.  But  why  does  this

 crisis  come  ?  This  crisis  has  come  because  we
 are  not  evolving  the  kind  of  instructions
 which  at  that  time  आ  B.  N.  Rao  and  oth-

 ers  thought,  should  be  available  to  the  Gover-
 nors.  Mr.  Chavan  is  not  prepared;  he  said
 that  he  would  be  prepared  to  do  whatever  the
 House  wanted  him  to  do.  We  have  geen  plea-
 ding  for  this.  In  an  emergency  like  this,  in  a
 case  like  this,  in  a  twilight  case,  Governors
 do  not  do.  The  only  thing  that  they
 remember  is  not  the  oath  to  the  Constitution
 which  they  took  when  they  became  Goveron
 but  they  remember  only  the  colour  of  the
 cab  1  am  sorry,  this  is  what  has  invariably
 happened.  This  happened  to  no  less  a  person
 than  Dr.  Sampurnand,  who  was  basically  a
 scholar  and  a  man  who  nothing  but  the  good
 of  our  democracy,  but  he  manocuvred  (0  sec
 that  Congress  got  into  power  ;  had  it  not
 been  for  his  partisan  spirit,  Congress  would
 not  have  come  to  power  in  Rajasthan.  I  do
 not  know  if  Swatantra  would  have  done
 better  than  Congress,  but  the  basic  fact  is
 not  that  :  the  basic  fact  is  that  the  voice  of
 the  people......  (interrupt  ons)  They  have  done
 some  good  things,  but  I  am  not  very  satisfied.
 But  that  is  not  the  issue  today.  The  issue  is
 which  is  the  forum,  which  is  the  platform,
 on  which  the  fate  of  the  Government  should
 be  decided.  Once  this  issue  came—
 this  dodging  of  the  issue  by  the  Governor.
 First  it  was  to  be  Governor’s  chamber.  Now
 it  is  tending  to  be  the  bed-chamber  of  the
 Governor  where  the  fate  of  the  Government
 is  to  be  decided.  1  have  claimed  when  we
 raiscd  this  famous  motion  on  the  150  Nove-
 mber,  1967,  that  it  is  the  floor  of  the  House:
 it  is  thc  Assembly,  it  it  the  chosen  represen-
 tatives  of  the  psople,  who  must  decide  the
 the  fate  and  future  of  Government.  But  this
 is  not  happening.  You  will  try  to  get
 away  saying,  ‘Who  advised  ?’.  This  is  what
 the  charming  lady  did.  Portias  are  very
 dangerous  when  they  come  10  defend.

 I  quite  admire  the  skill  and  charm  with
 which  she  spoke.  But  what  is  the  issue  ?
 She  tried  to  turn  the  tables  against  us,  and
 Shri  Chavan  was  nodding  very  approvingly.
 It  does  not  matter  if  the  Assembly  was
 prorogucd  at  the  request  of  Shri  G.N.  Singh.
 The  point  is  that  the  Assembly  ought  not  to
 have  been  Prorogued  at  all.  It  should  have
 continued  in  session.  Today  he  may  be
 favouring  ShriG.N.  Singh.  Tomorrow  he

 PHALGUNA  21,  1890  (SAKA)  and  Ministry  Formation  262
 in  M.  P.  (AM)

 will,  by  the  same  tactics,  be  favouring  Shri
 D.P.  Mishra.  It  is  not  a  question  of  favour-
 ing  this  individual  or  that  individual,  this
 party  or  that.  It  was  his  duty  to  let  the
 Assembly  continue  and  give  it  a  chance  to
 decide  the  issue.

 At  the  very  outset,  1  want  to  make  it
 clear  how  much’  importance  we  attach  to
 certain  basic  principles,  and  I  hope  we  shall
 suceed  in  persuading  the  other  side  to  fall
 in  line  with  that  stand.  This  is  what  Shri
 Santhanam  has  said  :

 “It  is  entirely  wrong  to  think  that  it
 is  the  duty  of  the  Governor  to  take  note
 of  the  increase  or  decrease  in  party
 strength  from  day  to  day.”
 In  the  condition  which  are  prevailing  in

 Bhopal  today,  prorogatio.  is  an  incitement,  an
 invitation,  a  blessing,  to  that  dangerous
 disease  from  which  the  country  is  suffering—
 defections.  When  he  ordered  this  proroga-
 tion,  he  was  inviting  defections.

 Therefore,  once  le  has  formed  the
 Ministry,  it  is  for  the  State  Asseinbly  to
 decide  whether  or  not  it  should  continue  in
 office.  Here  the  Assembly  is  not  given a chance  to  decide  whether  it  shall  adjourn  or
 not.

 Let  us  not  use  this  opportunity  to  score
 a  debating  point.  The  Home  Minister  can
 succeed  in  deflating  the  debate  by  his  announ.
 cement;  he  is  entitled  10  take  credit  for  that.
 But  I  would  like  to  make  this  plea.  Every
 now  and  then,  in  every  session,  this  issue  has
 been  coming  up.  Shall  we  not  apply  our
 mind  and  see  that  there  is  some  lacuna  in
 the  Constitution  and  we  shall  try  to  remedy
 it  by  issuing  clear-cut’  instructions  and
 directives  to  the  Governor  that  it  is  the
 Assembly  which  shall  decide  this  issue  and
 not  the  Governor,  not  his  prejudices,  not  his
 predilections  ?  If  we  use  this  debate  to  that
 purpose,  it  will  have  served  a  good  purpose
 so  that  nobody  tries  to  emulate  Shri  G.  K.
 Reddy  who  has  been  guilty...

 AN  HON.  MEMBER :  Shri  K.C.  Reddy.

 SHRI  NATH  PAI  Did  1
 Reddy ?  I  am  sorry—He  is
 of  mine.

 say  ‘G.K.’
 a  good  friend

 SHRI  Y.B.  CHAVAN
 addressing  the  press  gallery.

 :  Perhaps  he  was
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 SHRI  NATH  PAI  I  do  not  know  the
 names  of  all  the  Governors  by  heart.  1  never
 appoint  them.

 I  therefore,  recommend  to  the  House  that
 since  the  Governor  has  been  guilty  of  an
 impropricty,  he  should  be  recalled.  To  this
 end,  1  have  moved  my  amendment  to  Shri
 Madhu  Limaye’s  original  motion,  for  the
 acceptance  of  the  House.

 आरा  KRISHNA  KUMAR  CHATTER-
 Ji  (Howrah)  :  The  purpose  of  the  debate  has
 been  lost  by  the  disclosure  made  by  our
 Home  Minister.  Even  so,  as  the  debate  is
 proceeding,  ।  have  to  give  my  views.

 1  am  sorry  1  cannot  agree  with  the  views
 expressed  by  my  hon.  friend,  Shri  Venkata-
 subbaiah,  who  happens  to  be  General
 Secretary  of  the  party  to  which  I  have  the
 honour  and  privilege  to  belong.  1  yield  to
 none  in  my  adherence  to  the  tencts  of  demo-
 cracy.  But  democracy  can  survive  in  this
 country  in  this  great  Parliament  of  ours  can
 steadfastly  uphold  the  sanctity  and  solidarity
 of  constitutional  provisions  without  being
 swayed  by  considerations  of  political  expe-
 diency.

 We  have  to  remember  that  in  the  present
 circumstances  when  the  political  pattern  of
 the  country  is  uudergoing  a  basic  change,
 the  ofiice  of  Governor  is  assuming  a  new
 significance.  At  no  distant  date,  the  Gover-
 nors  will  have  to  perform  a  national  service
 by  maintaining  the  solidarity  and  unity  of
 India  by  the  exercise  of  their  constitutional
 rights  withaut  fear  or  favour.

 In  this  case  of  Madhya  Pradesh,  what  do
 we  find  ?  The  Speaker  adjourned  the  House
 as  soon  as  it  met  without  assinging  any
 reason.  Later,  taking  to  newsmen,  he
 justified  his  decision  on  the  ground  that  a
 caretaker  Chief  Minister  and  Government
 were  all  right  for  the  purpose  of  running  the
 administration,  but  not  for  transacting  legis-
 lative  business.  Here  the  Governor  was
 faced  with  a  situation  क  which  it  was  impo-
 ssible  for  him  to  continue  the  Assembly  in
 session.  The  Constitution  has  given  certain
 rights  to  Governors.  This  Parliament  must
 be  considered  supreme  in  upholding  the  ver-

 dict  which  the  other  day  we  have  giveu  in  this
 House  while  debating  on  the  Governor's
 Address  in  West’  Bengal.  That  verdict  was
 very  clear.  This  constitution  gives  the
 Gevers  or  certain  @ccretionary  powers.  And
 uader  Arile  163(2)  the  discretionary  power
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 is  full  and  complete.  Then  again  under
 Article  174(2),  the  Governor  may  from  time
 to  time  prorogue  the  House.  That  very
 right  is  there.  And  maybe  the  Governor
 might  have  exercised  that  right.  But,  we
 have  not  got  all  the  facts,  But,  from  the
 short  statement  that  we  have  heard  from  the
 Home  Minister  ८  Chief  Minister,
 Shri  Govind  Narain  Singh,  while  communi-
 cating  to  the  Governor  that  he  has  resigned,
 might  have  advised  him  that  under  the
 present  circumstances,  since  the  Assembly
 had  been  already  adjourned  by  the  Speaker.
 the  House  should  be  prorogued.  We  do  not
 know  the  facts  of  the  case.  Therefore,  1
 think  that  this  Motion  has  lost  its  purpore
 and  1  feel  that  we  should  not  convert  the
 Office  of  Governor  into  some  kind  ofa
 thing  so  that  he  cannot  even  take  an  inde-
 pendent  decision  when  faced  with  a  particular
 situation  in  the  State.  Under  the  present
 political  situation  in  the  country,  |  think
 that  it  would  be  not  only  folly  but  a  folly  of
 a  great  magnitude  also  and  we  shall  be
 facing  such  a  situation  when,  probably,  the
 integrity  and  solidarity  of  the  nation  might
 be  jeopardisedr.

 Therefor,  |  think  that  the  mover  of  this
 Motion  should  withdraw  it  in  view  of  the
 fact  that  there  is  a  possibility  of  a  new
 Government  being  formed  there.  There  is
 an  indication  from  the  Home  Minister's
 statement  that  the  Governor  had  already
 asked  the  new  leader  or  the  S.V.D.  party
 to  form  the  Government.  Although  it  is  all
 publicised  in  to-day’s  paper—-the  National
 Herald—that  48  Member  of  the  S.V.D.  have
 already  defected  and  a  plenty  of  them  have
 formed  a  progressive  legislators’  front  and
 are  going  to  join  the  Congress  Party,  to  me,
 to  all  these  are  irrelevant.  But,  we  must
 consider  dispassionately  the  Constitutional
 propriety  involved  here.  Only  the  other
 day,  the  Parliament  had  given  this  verdict
 that  the  Governors  had  got  the  constitution
 rights.  So,  let  us  not  go  back  upon  that
 verdict.  To-day  when  ve  are  in  such  a
 situation,  I  would  recommend  10  this  House
 that  we  should  reject  that  Resolution  together
 with  all  the  amendments  that  have  been
 moved  in  this  House.

 SHRI  NAMBIAR  (Tiruchirappalli)  :  Mr.
 Deputy  Speaker,  Sir,  during  the  last  three
 months,  three  new  records  have  been  created.
 First  is  the  skipping  over  of  a  portion  of
 the  Address  by  the  Governor  to  West  Bengal



 465  Governor's  Action  PHALGUNA  21,  1890  (SAKA)

 Legislature.  Second  record  is  the  prorogue
 of  the  Madhva  Pradesh  Assembly  by  the
 Governor  while  the  Assembly  is  in  its  budget
 session.  The  budget  session  is  going  on.
 And  I  think  this  is  the  first  of  its  kind  that
 we  hear  m  so-called  Parliament  Democracy
 in  this  country.  All  this  has  happend;  but
 still  the  Home  Minister  does  not  hold  upon
 himself  his  responsibility  for  anything  that
 was  being  done  by  the  Governor  of  West
 Bengal  or  what  was  being  done  by  the
 Governor  of  Madhya  Pradesh  to-day.  He
 thinks  that  this  House  consists  of  urchins:
 and  we  are  all  sitting  here  simply  to  hear
 his  talks  as  if  nothing  is  known  to  him.  For
 instance  the  Madhya  Pradesh  Governor  pro-
 rogues  the  Assembly  while  it  is  in  session
 and  the  Speaker  is  informed  by  the  Governor
 that  this  Assembly  is  prorogued.  All  this
 was  happening.  Bult,  still,  the  Home  Minis-
 ter,  in  the  name  of  honourable  Y.B.  Chavan,
 says  that  he  has  nothing  to  do  with  that.

 He  thinks
 that  we  are

 He  wants  us  to  beleive  that.
 too  much  of  himself  and  thinks
 urchins,  Uf  this  is  a  compliment  on  the
 birthday,  1211  be  accepted  by  him.  As  Mr.
 Nath  Pai  has  said,  my  party  or  1  are  not
 enamoured  about  the  sort  of  the  Govern-
 ment  that  ruled  Madhva  Pradesh,  not  because
 they  belong  to  a  diflerent  pacty  bul  because
 their  performance  was  not  satisfactory  from
 our  standard.  But  what  say  is  that  the
 Assembly  cannot  be  prorogued  in  the  manmer
 it  was  done.  This  House  is  in  session  today
 and  in  the  evening  you  adjourn  it  to  meet
 again  tomorrow.  Tomorrow  at  11  O'clock
 when  the  Speaker  or  you  yourself  come  here,
 if  we  get  a  letter  from  the  President  saying
 that  Parliament,  is  prorogucd,  what  will  you
 think ?  It  may  be  that  this  Government
 fails  and  another  Government  may  be
 formed.  But  that  is  all  to  be  decided  by  the
 Parliament.

 Hon.  Members  om  this  side  speak  of
 article  174.  Fhat  is  exactly  the  article  I
 rely  upon.  It  says  that  the  Governor  shall
 from  time  to  time  summon  the  House to mect  at  such  and  such  place.  He  has
 summoned  it:  i  is  im  session  and  discharg-
 ing  its  duties.  Sub-paragraph  2  says  that
 the  Governor  may  prorogue.  He  has  got
 that  right.  But  is  it  unrestricted?  A  super
 insendert  of  a  jail  bes  the  right to  hang  a
 person.  But  can  he  hang  any  persom  or
 even  any  prisoner  he  likes ?  When  the
 Minister  of  jail  vesits  or  imspects  the  jail,

 cap  he  catch  hold  of  him  and  hang him  and
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 say:  I  have  a  right  to  hang  him.  It  looks
 as  if  he  can  wien  we  see  what  is  happening.
 There  is  atime  to  prorague  the  Assembly,
 after  the  assembly  finishes  its  work  which  it
 was  scheduled  to  do  and  when  he  is  advised
 by  the  Speaker  that  it  has  done  so.  Not
 that  he  can  do  it  at  his  sweet  will  and
 pleasure.  The  hon.  lady  Member  Sarda
 Mukerjee  says  :  he  was  exercising  his  right.
 But  is  it  his  right  to  do  so  when  the  Assem-
 bly  is  in  session?  Their  arguments  under
 article  174  have  no  value  and  what  the
 Governor  did  was  absolutely  unconstitutional
 and  incorrect.  He  should  not  have  prorogued
 There  is  a  clear  case  of  political  manouvres
 behind  it.  That  is  the  reason.  With  the
 defactors  from  the  SVD  they  want  to  bring
 the  Congress  back  to  power  through  the
 oftice  of  the  governor  through  Mr.  K.  C.
 Reddy.  Whether  it  is  K.C.  Reddy  or
 Dharma  Vira,  they  are  paid  by  the  Central
 Hovernment  and  truce  10  the  salt  they  eat,
 yhey  must)  behave  and  should  not  throw  the
 donstitutional  provisions  10  the  winds  and
 run  after  the  Home  Minister  who  dictates  to
 them  to  behave  like  that.  That  is  what  is
 done  in  both  these  cases  Dharma  Vira  and
 K.  C.  Reddy.

 MR.  DEPUTY-SPEAKER  :  Two  minutes
 more.

 SHRI  NAMBIAR  :  I  must  have  my
 party's  full  ten  minutes.  There  are  two
 newspapers  which  give  this  news  ;  if  only
 one  newspaper  gave  it,  you  may  say  it  is
 partial  or  biassed.  This  is  what  they  say  :

 In  his  letter,  Mr.  G.  चि.  Singt  stated  that
 the  5४1  majority  was  intact  and  that  it  was
 an  internal  arrangement  within  the  SVD  that
 the  Raja  should  succeed  him.  अ  that  was
 so,  if  he  had  2  majority,--as  is  reported  in
 today’s  Stafesmun,  then,  under  what  _टीएपफा-
 stances  he  could  have  asked  for  prorogation  ?
 Even  if  he  had  asked  for  prorogation,  when
 there  is  a  clear  letter  written  by  Mr.  ७.  N.
 Singh.  who  is  the  Chief  Minister  in  the  care-
 taker  government  that  there  is  a  majority,  he
 could  have  simply  accepted  it.

 Then  comes  the  other  part  whereia  you
 will  find  the  real  purpose  of  this  prorogation.
 The  report  says  :

 “When  the  Governor  did  not  invite
 Raja  te  form  a  Ministry,  presumably  on
 account  of  his  idiness,  some  SVD  sources
 reacted  sharply  and  said  Mr.  Reddy,  by
 not  seeing  the  Chief  Minister last  night
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 and  by  not  inviting  the  Raja,  was  play-
 ing  the  Congress  game,  Mr.  J.C.  Joshi
 (SSP)  went  so  far  as  to  demand  his
 recall.”
 This  is  the  game,  the  Congress  game,  of

 toppling  the  Ministry  by  purchasing  fellows.
 The  Home  Minister  was  speaking  of  Ayarams
 and  Gayarams.  Mr.  Chavan,  what  is  this  ?
 Is  this  not  Ayaram  business  ?  You  aie
 making  40  fellows  Ayarams.  Mr.  Chavan
 has  incited  the  whole  arrangment  and  he  had
 advised  Mr.  Reddy  who  is  his  stooge  so  that
 the  prorogation  is  done.  And  after  the
 prorogation  he  could  get  a  majority  and  form
 a  Congress  Government.  This  toppling
 business  must  be  put  andend  to.  If  they
 want  this  method  to  be  practised  throughout
 India,  the  day  is  not  far  off  when  the  Con-
 gress  itself  will  get  toppled.  The  symptoms
 are  there  about  their  breaking  at  the  head-
 quarters.  The  papers  say,  “CWC  —Congress
 Working  Committee—is  cracking  into
 pieces.”  Investigations  are  going  on,  and  the
 Prime  Minister, the  Deputy  Prime  Minister
 and  the  Home  Minister  are  crossing  swords
 and  fighting  with  each  other.  1  tell  them,
 do  not  try  to  use  this  weapon,  the  weapon
 which  would  be  uscd  against  them.  Let
 them  not.  play  this  trick  of  political  manoe
 uvring  and  gambling  and  what  not.  Let  us
 be  true  to  the  people  and  discharge  our  duty
 to  the  people  if  there  is  any  meaning  in
 what  you  call  democracy.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  Mr.  Deputy-Speaker,  Sir,  having
 heard  the  debate  very  carefully,  1  have  come
 to  the  conclusion  that  this  debate  should  not
 have  beed  raised  on  the  floor  of  the  House
 at  all.  After  the  explanation  or  the  infor-
 mation  given  by  the  hon.  Home  Minister,
 there  was  no  necessity  or  occasion  whatso-
 ever  to  discuss  this  matter  before  the  House.

 So  far  as  the  general  proposition  is
 concerned,  or  the  general  principles  which
 ought  to  govern  a  majority  rule  in  a  parlia-
 mentary  democracy  are  concerned,  there  can
 be  no  dispute  and  there  can  be  no  two
 opinions  at  all.  My  hon.  friend  Shri
 Venkatasubbaiah  has  given  expression  to a
 thought  on  the  basis  of  the  information
 which  was  not  correct  information,  but  he
 had  mentioned  the  general  principles  and
 the  general  propositions  on  which  parlia-
 mentary  democracy  must  function.  These
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 are  the  principles  which  they  have  been
 enunciating,  which  principles  have  not  been
 violated  in  this  case  at  all.

 There  is  a  mixture  of  facts  and  constitu-
 tional  law  here.  What  are  the  facts?  They
 have  been  trying  to  mislead  the  House  and
 mislead  the  world.  1  will  come  to  the  facts
 first.  I  crave  your  indulgence  for  some
 time.  On  the  10th  night,  the  Chief  Minister
 of  Madhya  Pradesh  submitted  his  resignation.
 He  went  to  submit  his  resignation  to  the
 Governor  on  the  morning  of  the  110.  He
 went  along  with  the  Rajmata  and  Mr.
 Saklecha  to  the  Governor  and  handed  over
 the  resignation,  along  with  the  letter  of  the
 Rajmata.  What  happened  later  on?  The
 Governor  accepted  his  resignation  but  asked
 Mr.  G.N.  Singh  to  continue  to  act  as
 Chief  Minister.  That  was  the  position  on
 the  1th.

 What  happened  on  the  12th,  that  is,  to-
 day ?  To-day  the  House  was  prorogued.
 Prorogued  for  what?  On  the  advice  given
 by  the  acting  Chief  Minister,  the  de  jure
 Chief  Minister.  These  are  the  facts.  If  the
 facts  are  not  true  and  if  they  have  any
 evidence  to  disprove  the  facts,  they  have
 every  right  to  disprove  the  prorogation.  So
 long  as  these  facts  are  true,  we  have  no
 business  whatsoever  to  discuss  such  a  matter
 in  the  House.  Hon  Shri  Madhu  Limaye
 will  do  good  even  at  this  stage  to  withdraw
 his  Motion.

 Shri  Nath  Pai  may  also  withdraw  his
 amendment  because  he  has  misunderstood
 the  Constitution.  (Jnterruption,)  Let  me
 repeat.  So  far  as  the  general  principles  are
 concerned,  we  have  accepted  them.  We
 would  like  them  to  be  the  basis  of  parlia-
 mentary  democracy  in  this  country.  Can  the
 Governor,  so  long  as  he  is  a  Governor,
 reject  the  advice  given  by  the  acting  Chief
 Minister,  de  jure  Chief  Minister  and  act
 unconstitutionally  ?  Here,  there  is  no  ques-
 tion  of  discretion  of  the  Governor  under
 Art  163.  Here,  it  is  not  a  question  of
 discretion.  Here,  there  is  the  question  of  the
 acceptance  and  the  fulfilment  of  the  constitu-
 tional  obligation.  When  the  Chief  Minister
 gives  the  advice  to  the  Governor,  has  he
 any  right,  any  constitutional  obligation,  to
 reject  the  advice  given  by  the  Chief  Minister?
 Therefore,  the  Governor  is  perfectly  justified
 (Irterruptions)  in  accepting  the  Chief  Minis-
 ter’,  advice  and  proroguing.  (ater  ruption)
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 Time  will  not  permit  me.  Otherwise  I  can
 quote  both  from  the  Constitution  and  the
 debates  that  had  taken  place  on  the  floor  of
 the  Constituent  Assembly  as  to  what  are
 the  duties,  what  are  the  functions  and  what
 are  discretionary  powers  of  the  Governor.
 Cater  upticns)  He  has  brought  an  empty
 bag  and  is  trying  to  mislead  the  House.
 (Interruption).  Let  him  show  here  any  copy
 of  the  debate.  (/n'erruptions).  1  am  talking
 of  hon  Shri  Banerjee  who  had  shown,  very
 demonstratively  shown,  an  empty  bag.  They
 have  misunderstood  or  rather  are  trying  to
 mislead  the  House  by  giving  wrong  facts  and
 because  of  their  lack  of  knowledge  of  con-
 Stitutional  law,  they  are  unnecessarily  wasting
 the  time  of  the  House.  Let  me  be  permitt-
 ed  to  say  so.  Otherwise  there  could  not  be
 any  useful  debate  in  this  House.  If  you
 want  to  know  the  constitutional  law-—which
 I  have  the  honour  of  teaching  for  the  last
 12  years—I  am  prepared  to  do  that.  Why
 should  we  waste  the  time  of  the  House  on
 academic  discussion.

 #  point  was  raised  as  to  whether  the
 Governor  was  right  in  proroguing  the  House

 SHRI  NATH  PAI:  Not  at  all.

 SHRI  R.  0.  BHANDARE:  The  fact
 is  that  the  Governor  acted  on  the  advice  of
 the  Chief  Minister.  Now  the  point  has
 been  raised  that  the  Chief  Minister  had
 resigned  and  how  the  Governor  could,  there-
 fore,  accept  his  advice.  So  long  as  he  had
 been  asked  by  the  Governor  to  act  as  Chief
 Minister,  he  continued  to  9८  the  Chief
 Minister  and,  therefore,  he  must  act  under
 the  Constitution  according  to  the  advice  of
 the  Chief  Minister.  This  is  the  factual
 position  and  that  is  the  constitutional  posi-
 tion  also.  Therefore,  the  House  will  do
 good  to  reject  both  the  amendment  and  the
 original  motion.  With  these  words, I  have
 done.

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam)  :  1  आ  very  sorry  I  am  not

 able  to  agree  with  Mr.  Bhandare.  ({nterrup-
 tion:  T  generally  agree  with  him  on  many
 things,  but  not  on  this  occasion.  The  question
 is  :  as  soon  as  Shri  G.  N.  Singh  resigned,  sup-
 pose  an  election  was  held  and  a  new  leader
 was  elected,  what  should  happen  ?  As  it  was
 a  fact  known  to  the  gentleman  who  was  ex-
 Chief  Minister  it  should  be  made  known  to
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 the  Governor  that  a  new  leader  has  been
 elected  and  it  was  so  done.

 When  a  new  leader  185  been  elected  and
 when  it  has  been  said  by  the  ex-leader  that  it
 was  an  internal  affair,  there  was  no  alter-
 native  for  the  Governor  except  to  invite  the
 new  lecder  to  form  the  government.  In
 Madras,  between  1946  and  1951,  three  Chief
 Minlsters  took  office.  The  first  Chief
 Minister  was  defeated  in  the  party  in  1947,
 An  election  was  held  within  the  party—I
 was  in  the  Congress  then—and  a  new
 leader  was  elected.  The  old  leader  immedi-
 ately  sent  his  resignation.  Next  day  there
 was  no  proroguing  or  adjornment  of  the
 Assembly.  Only  a  Gazette  Extrarordinary
 was  issued  early  in  the  morning  and  the  new
 leader  took  office.  Two  years  later,  the
 same  thing  happened.  In  those  days,  every
 two  years,  the  Congress  Party  had  to  elect
 its  leader.  Two  years  later,  a  new  leader
 was  elected.  Again,  there  was  no  prorogu-
 ing  and  immediately  hewas  accepted  by  the
 Governor.  So,  this  is  what  has  happened
 then.  In  this  case,  particular  after  it  was
 said  that  it  was  an  internal  affair,  there  was
 no  constitutional  question  which  should  have
 bothered  the  Governor  anybody  else.

 The  question  has  been  raised  about  the
 Governor'sdiscretion.  That  is  not  relevant
 here.  The  question  is  whether  he  has  used
 his  discretion  correctly  or  not.  ॥  this  case
 he  has  not  used  it  correctly,  because  he
 knew  the  entire  position.  There  was  no
 doubt  as  to  who  was  the  leader  of  the  ruling
 SVD.  Once  he  was  officially  made  known
 of  it,  there  was  no  constitutional  intricacy.
 It  was  only  a  question  of  not  being  misled
 by  somebody  who  is  interested,  either  at
 Bhopal  or  at  Delhi.

 Therefore,  1  believe  the  Governor  did
 not  use  his  discretion  correctly.  The  senti-
 ments  expressed  by  the  opposition  are
 correct  I  only  hope  the  Home  Minister  would
 be  kind  enough  to  see  the  correctness  of  the
 position  taken  by  the  opposition.  I  do  not
 know  about  recall.  But  if  Governors
 contiune  to  behave  here,  there  and  every-
 where  like  this,  perhaps  Lok  Sabha  will  soon
 have  a  Bill  for  saying  good-bye  to  the
 institution  of  Governors.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  8.  CHAVAN):  Sir,  1  do  not
 think  it  is  necessary  for  me  to  make  a  long
 speech.  I  would  confine  myself  to  certain
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 facts  and  to  specific  constitutional  issues
 raised  by  the  mover  and  supported  by  some
 members.  I  personally  feel  that  after  the
 explanation  1  gave  about  facts,  this  discus-
 sion  was  not  necessary.  But  even  then,
 this  discussion  is  welcome.  It  sh».s  the
 vigilance  this  House  wants  to  exercisc  over
 the  political  developments  in  the  country  and
 inthe  States.  Therefore,  certainly  1am
 glad  this  discussion  has  taken  place.  1  also
 gives  an  opportunity  for  the  Government  of
 India.  and  for  me_  personally  to  explain
 certain  things.  Whether  hon.  members
 opposite  accept  them  or  not  is  a  different
 matter.

 1  entirely  agree  that  if  that  if  the  House
 is  in  session  and  if  there  is  a  doubt  about
 the  certainty  of  the  support  the  Government.
 enjoys,  it  is  the  legislature  which  can  and
 should  decide  the  issuc,  and  not  the  Governor
 1  have  absolutely  no  doubt  about  it.  If  it
 is  done,  parliamentary  democracy  will  become
 afarce.  But  in  this  particular  case,  that
 situation  has  not  arisen.  If  the  Governor
 had  not  allowed  the  new  leader  to  form  the
 government  and  if  he  had  in  fact  exercised
 his  right  to  take  into  account  defections  here
 and  there,  possibly  1  would  have  said  that  he
 would  have  qualified  for  a  recall.  When
 the  House  is  not  in  session,  that  too  parti-
 cularly  before  the  House  is  called  after  the
 elections,  ctc.,  in  such  a  situation  alone  the
 Governor  has  perforce  to  use  his  discretion
 and  find  out  who  has  the  necessary  support.

 AN
 of  Bihar.

 HON.  MEMBER  :  As  in  the  case

 SHRI  Y.  3.  CHAVAN  :  As  in  the
 case  of  Bihar  or  any  other  State  where
 elections  have  recently  taken  place.

 On  this  point,  on  this  theoretical  issue,
 I  think  hon.  Members  of  the  opposition  are
 not  holding  any  different  position  from  the
 one  that  I  have  got.

 The  issue  about
 House  has  been  raised.

 prorogation  of  the

 SHRI  KANWAR  LAL  GUPTA  :  When
 the  new  leader  was  clected  why  was  he  not
 called  in  the  beginning  ?

 SHRI  Y.  3  CHAVAN  The  Hon.
 Member  is  merely  asking  for  his  pound  of
 fiesh,  There  is  no  question  of  beginning  or
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 end.  The  whole  thing  is  a  process.  It  has
 not  ended.  He  is  so  impatient  that  at  3.20
 he  asked  me  what  had  happened  at  3.15.  [
 would  like  to  state  it  here  and  now.  The
 Governor  called  Raja  Naresh  Chandra  Singh
 at  3.00  pm.,  he  met  him,  and  asked  him  to
 form  the  Government.  The  Raja  of  Saran-
 garh  said  :  ‘‘Thank  you,  I  will  require  time
 till  tomorrow  morning”.

 SOME  HON.  MEMBERS  :  Shame,
 shame.

 SHRI  Y.  B.  CHAVAN  There  is  noth-
 ing  for  which  it  can  be  said  ‘shame’.  It  is
 no  use  becoming  impatient  about  this  matter.
 We  are  dealing  with  a  very  important  issue.
 About  prorogation  one  can  take  any  view
 because  everybody  has  the  right  to  interpret
 the  Constitution  as  he  likes.  1  would  like
 10  be  consistent  with  myself.  A  similar
 situation  arose  in  Madhya  Pradesh  itself
 when  there  was  a  Chief  Minister  of  the
 Congress  Party.  He  advised  the  Governor
 to  prorogue  the  House  ard  the  Governor
 accepted  that  advice.  I  have  defended  here
 on  the  floor  of  this  House  that  once  the
 Chief  Minister  gives  an  advice  for  proroga-
 tion  the  Governor  is  bound  to  accept  it.
 This  is  my  position  today.  I  do  not  want
 to  change  it  because  the  party  of  the  Chief
 Minister  has  changed.  An  hon.  Member
 said  that  the  Home  Minister  is  playing  here
 the  Congress  game.  When  Shri  G.  N.  Singh
 gave  the  advice  10  prorogue  the  House  was
 he  playing  the  Congress  game  ?

 Shri  J.  B.  Kripalani  made  a  point  that
 when  Shri  G.  N.  Singh  was  the  Care-taker
 Chief  Minister  how  could  he  have  given  this
 advice.  But  the  Constitution  does  not
 Tecognise  a  care-taker  Chief  Minister.

 SHRI  J.  B.  KRIPALANI  It  is  a  con-
 vention  that  the  care-taker  government  only
 does  routine  business.

 SHRI  Y.  B.  CHAVAN  It  is  accepted.
 Therefore,  whoever  is  the  Chief  Minister
 must  advise  with  a  sense  of  responsibility  to
 the  Governor.

 SHRI  ्.  N.  MUKERJEE  When  the
 Chief  Minister  advised  the  Governor  to  call
 the  other  person  who  was  elected  leader  of
 the  party,  which  was  the  substantive  advice
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 given  in  the  first  instance,  why  was  that  not
 accepted  ?

 SHRI  Y.  B.  CHAVAN  He  had  not
 finally  decided  about  it.  When  the  Raja
 was  called  to  form  the  government  he  wanted
 time.

 SHRI  BAL  RAJ  MADHOK  (South
 Dethi)  :  The  Governor  was  out  of  Madhya
 Pradesh.  The  Chief  Minister  sent  a  special
 plane  and  brought  him  saying  that  some
 developments  were  taking  place.  He  asked
 the  Governor  how  long  he  would  be  available
 and  the  Governor  said  that  he  would  be
 available  up  to  11.00  in  the  night.  But  when
 the  Chief  Minister  and.  Icader  of  the  party
 went  to  him  at  10.30  they  were  told  that  he
 was  asleep.  It  was  a  political  sleep.

 SHRI  Y.  B.  CHAVAN  :  The  hon.  Mem-
 ber  has  a  tendency  of  merely  accepting  the
 stories  that  his  workers  give  him.

 SHRI  H.  N.  MUKERJEFE  :  I  do  not
 want  to  interrupt  but  I  want  to  be  clear  on
 one  thing.  I  hold  no  brief  for  Shri  G.N.
 Singh  or  anybody.  Is  it,  or  is  it  not,  a  fact
 that  Shri  G.N.  Singh  had  advised  the
 Governor  to  call  his  successor,  who  has  been
 elected  by  a  democratic  process  as  a  leader
 of  his  own  party,  to  form  the  government  ?
 That  was  his  first  advice.  In  that  case,  why
 is  it  that  the  Governor  refused  to  accept  that
 advice  and  peremptorily  accepted  the  alterna-
 tive  advice,  which  was  in  regard  to  proroga-
 tion  ?  That  is  the  only  point.

 SHRI  Y.  ४.  CHAVAN  :  T_  have  dealt
 with  ॥  It  is  true  that  the  Chief  Minister,
 Shri G.  N.  Singh,  with  the  Deputy  Chief
 Minister  and  also  the  leader  of  another
 party,  possibly  the  leader  of  SSP  went  to
 call  on  the  Governor  and  offer  his  resigna-
 tion.  At  the  same  time,  they  did  tell  him
 that  there  was  a  new  leader:  that  is  true,  as
 far  as  facts  are  concerned.  1  have  no  doubt
 about  it  and  ।  have  not  tried  to  conceal
 those  facts.  But  the  point  is  this.  The
 Governor  had  not  taken  any  decision  on  that

 farerruptioas)

 SOME  HON.  MEMBERS  :  Why?  Why?

 SHRI  Y.  B.  CHAVAN  The  point  is
 that  he  had  not  taken  a  decision.  Without
 taking  a  decision,  how  can  he  act  on  it
 (Interruption,.
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 SHRI  BAL  RAJ  MADHOK  :  He  gave
 two  days  to  Shri  Mishra  to  do  horse
 trading.

 औ  यदि  भूषण:  अध्यक्ष  महोदय,  यह
 बात  गलत  है।  डी०  पी०  मिश्रा  ने  दो  दिन

 पहले  गजनेर  को  लिख  कर  दिया  था  कि  हमारी
 मैजोरिटी  है  ौर  इसलिए  गवर्नर  कोई  फैसला
 नहीं  कर  सकता  था।

 आरा  Y.  B.  CHAVAN  :  What  happened
 between  them,  I  have  no  details  with  me.
 But  when  he  had  not  taken  a  decision,  how
 can  he  act  on  it?  Possibly,  he  might  have
 wanted  time  to  study  the  matter.  What  is
 wrong  about  it?  (/aterruptions.)  If  you
 want  to  take  your  argument  about  taking  a
 decision  to  its  logical  conclusion,  may  I  ask
 you  one  thing  ?  When  Raja  Naresh  Chandra
 Singh  was  invited  to  form  a  government
 today  and  when  he  asked  for  time  to  take  a
 decision,  was  it  not  (/#terruptions),  Why
 are  you  impatient  ?  (Interruption),  1  am
 not  trying  to  justify  or  criticise.  My  only
 point  is  that  the  Governor  has  acted  logically
 when  he  accepted  the  prorogation  recommen-
 dation  of  the  previous  Chief  Minister  and
 he  has  not  done  anything  wrong...  (/aterrup:
 tions!  Tam  sure  if  the  Governor  has  rejec-
 ted  the  advice  of  prorogation  of  the  Chief
 Minister,  these  very  members  would  have
 stood  up  and  said  that  the  Governor  acted
 wrongly  because  two  years  ago  the  samc
 Governor  had  accepted  the  advice  of  proroga-
 tion  of  the  Congress  Chief  Minister  and  it  is
 only  because  the  advice  has  come  from  the
 SVD  Chief  Minister  that  he  has  not  accepted

 the  recommendation  of  prorogation,  so,  pleasc
 recall  him  or  impeach  him.  They  would
 have  raised  all  those  points.  You  must  be
 gracious  enough  to  concede  that  there  were
 no  political  considerations  in  the  mind  of
 the  Governor  in  this  matter.  And  what  can
 be  the  political  consideration  ?  When  10
 has  accepted  the  advice  of  the  SVD  Chief
 Minister,  Shri  G.  N.  Singh,  what  can  be  the
 political  motive  (/nferruptions  There
 can  be  no  political  consideration.  He  acted
 logically.

 SHRI  UMANATH  (Pudukkottai)  :  Why
 has  he  taken  the  second  advice  and  not  the
 first  advice  ?
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 SHRI  Y.  B.  CHAVAN  :  He  has  accepted
 that  advice  also.

 SHRI  UMANATH  You  say  that  the
 action  of  the  Governor  was  in  order  when
 he  readily  accepted  the  second  advice  of  the
 Chief  Minister.  But  you  have  not  explained
 how  is  it  that  the  same  Governor  was  not
 readily  deciding  immediately  on  the  first
 advice  of  the  Chief  Minister.

 SHRI  Y.  3.  CHAVAN  :  He  has  accepted
 the  advice  of  the  Chief  Minister.  It  is  a  fact.
 That  is  the  first  point  I  made.  If  he  had
 been  invited  (/nterruption)  प  Professor
 Ranga  does  not  want  me  to  speak,  1  will
 sit  down  but  you  would  like  to  make  all  the
 speeches,  all  the  points  and  all  the  criticism
 and  do  not  want  to  listen  to  others!  It  isa
 wonderful  democracy!

 1  had  made  the  point  that  if  the  Gover-
 nor  had  not  accepted  this  position  of  deciding
 the  fate  (/nterruption)

 SHRI  वर.  K.  AMIN  (Dhaudhuka)  :  Sup-
 posing,  the  temporary  man  will  ask  for  the
 dissolution  of  the  Assembly.

 SHRI  Y.  B.  CHAVAN  :  1  आ  not.  sup-
 Posed  to  stand  your  examination  on  hypo-
 thetical  issues  like  this.

 My  only  point  is  that  the  Governor  has
 already  invited  the  other  leader  and  whether
 the  Government  has  a  majority  or  not  will
 be  decided  ultimately  on  the  floor  of  the
 House.  As  that  position  is  there,  I  do  not
 think  there  is  any  justification  for  this
 motion.

 So  far  as  the  prorogation  is  concerned,
 I  personally  feel  that  there  was  no_  political
 motivation  in  the  mind  of  the  Governor.  He
 has  acted  logically  as  he  did  on  the  past
 occasion.

 SHRI  TENNETI  VISWNATHAM
 (Visakhapatnam)  :  May  I  ask  for  a  clarification
 on  a  question  of  fact  and  not  on  a  question
 of  law?  The  new  leader  was  shown  to  the
 Governor;  they  went  together.

 SOME  HON.  MEMBERS  :  No,  no.

 16.52  hrs.

 (Mr.  Speaker  ia  the  Chair.)

 आरा  TENNETL  VISWANATHAM  :
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 The  Chief  Minister  who  wanted  to  resign
 and  the  virtual  leader  of  the  party  and  the
 real  leader  of  the  party  went  and  told  the
 Governor  the  name  of  the  new  leader.  On
 the  second  occasion  when  he  advised  the
 Governor  to  prorogue,  why  did  it  not  occur
 to  the  Governor  that  he  should  consult  the
 new  gentleman  whose  name  was  already
 before  him?

 SHRI  Y.  B.  CHAVAN  :  I  have  no  infor-
 mation.

 at  aft  भूषण :  राजा  नरेश  चन्द्र  तो
 वां  पहुंचे  ही  नहीं  1

 आ  ह  लिमये:  (भंगुर)  अध्यक्ष  महोदय,
 जहां  तक  तथ्यों  का  सवाल  है,  गृह  मंत्री  जी  ने

 व्हा  है  कि  तथ्यों  के  बारे  में  कोई  मतभेद  नहीं
 है।  क्या  तथ्य  है-!0  तारीख  की  रात  को
 ये  नेता  लोग  गवर्नर  से  मिलने  के  लिये  गये,
 गवर्नर  ने  मिलने  से  इन्कार  कर  दिया,  कहा
 गया  कि  वह  सो  रहे  हैं,  उठेंगे  नहीं  -यह  बात

 उन्होंन  मान  ली  है।  दूसरे  दिन  सवेरे  य  लोग
 फिर  गवर्नेस  से  मिलने  के  लिए  गए  उस  समय
 श्री  गोविंद  नारायणा  सिंह  ने  अपना  इस्तीफा
 पेश  किया  और  कहा  कि  नरेश चन्द्र  सिंह  जी  को

 हमने  सर्वसम्मति  से  अपना  नेता  चुना  है,  उनको
 आप  धुलाइये,  कौन  नेता  रहे.  यह  हमारा
 आनरिक  मामला  है।  अब  गजनेर  साहब  उस
 वक्त  इतने  स्वस्य  थे  कि  गोविंद  नारायणा  सिंह
 का  इस्तीफा  उन्होंने  मंज़ूर  कर  लिया,  लेकिन  जो

 दुसरी  बान  थी,  जिसे  केवल  गोबिंद  नारायण  सिंह
 जीने  ही  नहीं,  विजया  देवी  जी  ने,  हमारे  दल
 के  नेता  चनपुरिया  जी  ने,  सकलेचा  जी  ने  सभी
 ने  कही  थी,  उनको  मानने  से  उन्होंने  इन्कार
 किया  ।  बल्कि  कल  मुझे  पता  चला  और  आज
 हिन्दुस्तान  टाइम्स  की  रिपोर्ट  से  उसकी  पुष्टि
 भी  हुई,  उसको  यह  भी  नहीं  काट  सकते  हैं
 किः

 “Mr.  Reddy,  however,  informed  the
 leaders  that  he  will  like  to  make  his  own
 assessment  before  taking  the  next  move.
 Meanwhile,  he  asked  the  Rajmata  to  send
 him  the  proceedings  of  the  meeting  of
 the  SVD  last  night  presumably  to  see  if
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 the  Raja  had  the  support  of  the  various
 constituents  of  the  SVD.”

 अध्यक्ष  महोदय,  मेरी  समय  में  नहीं  आता
 है  कि  गवर्नर  असेसमेंट  करने  वाला  कौन  होता  है,
 उसको  कोई  अधिकार  नहीं  हैं  कि  वह  राजमाता
 को  कहे...

 शी  शशि  भूषण  अध्यक्ष  महोदय,  मेरा
 प्वाइंट  आफ  ब्रा डर  है।  राजा  नरेश चन्द्र  से जव

 पूछा  गया  तो  उन्होंने  कहा  कि  हमें  कोई  इत्तिला
 नहीं  है  और  उन्होंने  टाइम  माँगा।  जब  टाइम
 दिया  गया  तो  उनके  पास  पूरे  लोग  भी  नहीं
 थ...  (व्यवधान)...

 श्री  मधु  लिमये:  यह  कुछ  प्वाइंट  आफ
 आडर  नहीं  है,  बैठ  जाइये  1  यह  गवर्नर  कौन
 होता  है  कहने  वाला  कि  हम  असेसमेंट  करेंगे,
 मूल्यांकन  करेंगे,  किस  चीज  का  मूल्याँकन  करने
 वाला  था?  उसको  नये  नेता  को  तत्काल
 बुलाना  चाहिए  था  ।  इतना  ही  नहीं,  इस  संवाद
 के  जो  घटक  दल  हैं  उनके  नता  वहां  पर  मौजुद
 थे  और  उन  सभी  लोगों  ने  मिलकर  कहा  था  कि
 इस  नये  नता  का  हम  समर्थन  कर  रहे  हैं,  फिर
 भी  गजनेर  अपने  को  तानाशाह  बनाकर  कहता

 है  कि  लिखित  रूप  में  दीजिये,  इसका  मतलब-
 वह  नेताओं  के  शब्दों पर  अविश्वास  कर  रहा
 है,  संदेह  प्रकट  कर  रहा  है  कि  वाकई  इन  दलों
 ने  समर्थन  दिया  था  या  नहीं  -  इसलिए  मैं  कहता

 हैं  कीसवैटर  संवैधानिक  अमुक  के  नाते  काम

 नहीं  कर  रहा  था,  बल्कि  हस्तक्षेप  कर  रहा  था,
 दखल  दे  रहा  था,  राजनीति  खैल  रहा  था,
 सियासत  चन।  रहा  था,  प्रिये  उसका  जो  काम

 है,  वह  बिलकुल  संविधान  के  खिलाफ  है  1

 अध्यक्ष  महोदय,  शारदा  मुखर्जी  ने  और

 गह  मंत्री  जी  ने  गवर्नर  के  अधिकार  का  सवाल
 उठाया  t  एक  ओर  ग्रह  मंत्री  जी  ने  कहा  कि
 विधान  सभा  चल  रही  है  तो  उसको  मुननवी
 सहीं  करना  चाहिए.  सरकार  का  बहुमत  है
 या  नहीं,  उसका  फैसला  विधान  सभा  ही  में

 होना  चाहिए  v  लेकिन  साथ  ही  साथ  वह  कहते
 है  कि  प्रोवोग  करने  का  निर्णय  भी  बिलकुल
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 वैध  है।  हम  दोहरे  मापदण्ड  को  बात  नहीं
 करते  ।  दो  साल  परले  श्री  डी०  पी०  सिर  के
 कहने  पर  जब  उन्होंने  हाउस  को  प्रोवोग  किया
 था,  तब  भी  हमने  उसकी  आलोचना  की  थी
 और  आज  भी  आलोचना  करते  हैं।  जिस
 आदमी  ने  इस्तीफा  दिया  था,  जिसका  इस्तीफा
 मन्जूर  हुआ  था,  उस  मुख्य  मंत्री  की  सलाह  को
 मान  कर  हाउस  को  प्रोवोग  करना  सभावसान
 करना  बिलकुल  अनुचित  काम  है।  हम  लोगों
 की  नीति  में  कोई  असंगति  नहीं  है,  कोई  दोहरा
 मापदण्ड  नहीं  है।

 डिस्क्रीट  की  बात  आजकल  बहुत  की
 ज्ञानी  है।  शारदा  मुखर्जी  ने  103  (बी)  का
 हवाला  दिया,  लेकिन  163  (ए)  को  अगर  वह
 पढ़तीं  तो  डिस्क्रीशन  कें  मायने  क्या  हैं,  उसकी
 मर्यादा  क्या  है-यह  स्पष्ट  हो  जाता।  उसमें

 यह  कहा  गया  है
 “There  shall  be  a  Council  of  Ministers

 with  the  Chief  Minister  at  the  head  to
 aid  and  advise  the  Governor  in  the  exer-
 cise  of  his  functions,  except  in  so  far  as
 he  is  by  or  under  this  Constitution
 requircd  to  exercise  his  functions  on  any
 of  them  in  his  docretion.”

 इसका  मतलब  साफ  हे  1

 श्री  चनखजोत  यादव  (आजमगढ़):  यी
 को  भी  पढ़िये

 आओ  मधु  लिमये  ठीक  है,  मैं बी  को  भी
 जानता  नि  in  so  far  as  he  is  required,
 कैसे  आलाम,  दफा  200  और  300  खम  बाकी
 चीजों  के  बारे  में  मेरा  कहना  है-  11०  is  not
 required  to  use  his  diacretion.  नेता  के  चयन
 में  अगर  परिवर्तन  होता  है,  नया  नेना  आता  है
 तो  उसमें  इनको  दखल  देने  का  कोई  अधिकार
 नहीं  है,  डिस्क्रीशन  का  कोई  मतदान  नदी  है।

 इसलिए,  अध्यक्ष  महोदय,  मेरी  मांग  है
 कि  सरकार  गवनंर  वी  नियुक्ति  के  बारे  में
 उनके  प्राधिकारों  के  बारे  में  क  संयुक्त

 प्रस्ताव  यहाँ  पर  पारित  कोर्स  सदन
 और  राज्य  सभा  में जिसमें  गवर्नर  के  लिए
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 [श्री  मधु  लिमये]
 स्पष्ट  निर्देश  दिया  जाय  कि  धारा  366  और

 कानून  राष्ट्रपति  की  मान्यता  के  लिये  अरक्षित
 करना इन  दो  बातों  को  छोड़कर  उसको  कोई
 डिस्क्रशनरी  पावर्स  नहीं  है  विवेकपूर्ण  अधिकार
 नीं  हैं।  अध्यन  महोदय,  लोकतन्त्र  के लिए  यह
 जरूरी  है।

 मैंने  चब्हाणण  साहब  से  दो  आश्वासन  मांगे

 अ-एक  आश्वासन  माँगा  था  कि  तत्काल  नये
 नेता  को  बुलाया  जाय  -  उन्होंने  कहा  है  कि  7

 बुला  रहे  हैं।  लेकिन  मैंने  दूसरा  आश्वारान  मांगा

 था-चूंकिगवनंर  ने  असंवैधानिक  काम  किया
 है,  इसलिये  आप  यह  भी  आश्वासन  दें  कि  हम
 गवर्नर  को  वापस  बुलाने  की  माँग  पर  जल्द
 विचार  करेंगे।  उन्होंन  यह  आश्वासन  नहीं
 दिया,  इसलिये  प्रस्ताव  वापस  लेने  का  कोई
 सवाल  उत्पन्न  नहीं  होता  है।  मै  नाथ  पाई  जी
 के  संशोधन  को  इसलिए  स्वीकार  करना  चाहता
 हूं  कि  गोबिंद  नारायण  सिंह  का  इस्तीफा  मंज़ुर
 होने  के  बाद  प्रोरोगेशन  के  बारे  में  उनकी  सलाह
 को  कोई  तुक  नहीं  थी  कोई  मतलब  नहीं  था।
 मैं  उसको  भी  पसन्द  नहीं  करता  हूं।

 17.00  hrs.

 अध्यक्ष  महोदय,  मैं  एक  बात  और  कहना
 चाहता  हूँ  कि  वहां  की  एस०  वी०  डी०  सरकार
 ने  जो  किया  है  उसका  समर्थन  करने  की  हमको
 आवश्यकता  नहीं  है।  मेरी  व्यक्तिगत  राय  यह
 है  कि  एस०  वी०  डो०  के  जो  सदस्य  नहीं  हैं  या
 जो  विधान  सभा  के  सदस्य  नहीं  हैं,  ऐसे  किसी  भी

 बाहरी  आदमी  को  मध्य  प्रदेश  में  या  अन्य  राज्य
 में  मुख्य  मंत्री  या  मंत्री  बनाने  के  पक्ष  मैंने  तो
 मैं  पहले  हो  कभी  था और  न  आज  ही  2  मगर
 विधान  सभा  की  बेठक  बुलाने  के  पहचान  एस०
 वी०  डी  की  सरकार  गिर  जाती  है  तो  हम
 विधान  सभा  के  सामने  सिर  चुकाने  के  लिए
 तैयार  होंगे  ।  लेकिन  किसी  कीमत  पर  भी  मगर
 गर्वनर  विधान  सभा  के  अधिकारों  को  या
 जनना  के  अधिकारों  को  छीनना  चाहते  हैं  तो
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 हम  लोकतन्त्र  की  हत्या  नहीं  होने  देंगे।  आज  मैं
 गम्भीर  चेतावनी  देना  चाहना  हूँ  यह  मैं  मानता

 हैं  कि आज  लोक  सभा  ने  जो  दखल  दिया  उससे
 लोक  सभा  की  जीत  हुई,  लोकतन्त्र  की  जीत  हुई,
 लेकिन  अगर  किसी  न  संविधान  के  साथ  खिलवाड़
 करना  चाहा  तो  मुझे  ऐसा  लगता  है  कि  जो
 पाकिस्तान  में  हो  रहा  है,  वही  यहां  पर  भी

 होगा।  अगर  पाकिस्तान  की  जनता  फौजी
 शासन  की  जड़ों  को  विला  सकती  है  तो  मुझे
 पूरा  विश्वास  है  कि  महात्मा  गांधी  और  नेताजी

 सुभाषचन्द्र  का  यह  देश  नोकतन्म  की  हत्या
 करने  वालों  की  गर्दन  पकड  कर  उनको  उखाड़
 कर  फेक  सकता  है  1

 MR.  SPEAKER  :  There  are  some  amend-
 ments.  Is  Mr.  S.M.  Banerjee  pressing  his
 amendment  ?  The  difficulty  is  that  if  1  put
 to  the  vote  one  of  them,  the  others  get  barred.

 SHRI  5.  M.  BANERJEE  :  |  withdraw
 Mine  in  favour  of  Mr.  Nath  Pai’s.

 Amendment  No.  1  was,  by  le.ve,  withdrawn

 MR.  SPEAKER  :  Mr.  Lakkappa

 SHRI  K.  LAKKAPPA  :  I  also  withdraw.

 Amendment  No,  2  was.  by  leave,  withdrawn.

 MR.  SPEAKER
 Nath  Pai’s
 House.

 :  [shall  then  put  Mr.
 amendment  to  the  vote  of  the

 Mr.  Fernandes  has  come  late.
 I  now  put  Mr.  Nath  285  amendment  to

 the  vote  of  the  House  :  His  amendment
 teads  :

 “and  of  prorogation  of
 Assembly  and  recommends...”

 the  State

 SHRI  NATH  PAI:  It  is  :
 “disapproves  of  the  prorogation  of  the

 State  Assembly  and  recommends  to  the
 President  that  the  Governor  should  be
 recalled  forthwith.”

 MR.  SPEAKER  :  :  put  Mr.  Nath  Pai’s
 amendment  to  the  vote  of  the  House.
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 The  question  is  :
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely  :—
 “and  of  prorogation  of  the  State

 Assembly  and  recommends  10  the
 President  that  the  Governor  should  be
 recalled  forthwith.”

 co
 \

 MR.  SPEAKER  :  I  now  put  Mr.  Limaye’s
 motion  to  the  vote  of  the  Hocse.  The  ques-
 tion  is  :

 “That  this  House  disapproves  the
 unconstitutional  act  of  the  Governor  of
 Madhya  Pradesh  in  not  inviting  immedi-
 ately  the  new  leader  of  the  S.V.D.  to  form
 a  Government  which  only  very  recently
 had  proved  its  majority  on  the  floor  of
 Assembly.”

 The  Mot.6n  was  negatived

 The  motion  was  negutived,

 17.04  hrs.

 GENERAI.  BUDGET—GENERAL
 DISCUSSION—Coavtd

 MR  SPEAKER  :  Now  we  resume  the
 general  discussion  on  the  General  Budget.
 Shri  Naval  Kishore  Sharma  was  on  his  legs.
 He  has  taken  three  minutes.

 att  नवल  किशोर  शर्मा  (दौसा):  अध्यक्ष  महो-
 द्य,  मैं कल  कह  रहा  था  कि  वित्त  मंत्री जी  ने  जिस
 संदर्भ में  यह  बजट  पेश  किया  है  और  जिन
 परिस्थतियों  की  प्रष्ठभूमि  में  वित्त  मन्त्री  का
 भार  सम्भाला  है,  उस  हष्टिकोण  से  यदि हम
 इस  बजट  को  देखें  तो  हम  इस  नतीज पर
 पहुंचेंगे  कि  वित्त  मन्त्री  ज़ी  ने  निश्चित  तौर
 पर  ऐसा  काम  किया  है  जिसके  लिए  वे  मुबारिक-
 वाद  के  पात्र हैं।  उन्होंने  देश  की  अर्थव्यस्था
 को  सुधारने  के  दायित्व  को  लेकर  उसमें  सफलता
 प्राप्त कर  के  देश  की  कीमती  हुई  आर्थिक

 दशा  को  सुधार  f  पिछले  वर्ष  देश  का  उत्पादन

 बढ़ा  है,  उद्योगों में  सुधार  हुआ है,  कीमतों में
 सुधार  भाया  है,  हमारा  आयात  कम  हमा है
 और  निर्यात  बढ़ा  है  1  इस  तरह  से  देश  में एक
 निभाना  और  विश्वास  पंदा  हुमा  है।  इस
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 वर्ष  के  बजट  द्वारा  भी|  मैं  कह  सकता  हँ  कि
 उन्होंने  पिछले  साल  के  कार्यक्रम  को  जारी
 रखने  की  कोशिश  करने  का  प्रयास  किया है  है।

 मुझे  इसमें  कोई  सन्देह  नहीं  है  कि  इसमें  भी
 उनको  सफलता  मिलेगी।  उन्होंने  देश  के
 आयात-निर्यात  के  बारे  में  जो  कदम  उठाये हैं
 उनसे:निश्चय  ही  हमारे  विदेशी  व्यापर  का

 सन्तुलन  सुधरेगा,  यह  निश्चय  के  साथ  कहा  जा
 सकता  है  मैं  वित्त  मन्त्री  द्वारा  प्रतिपादित  लक्ष्यों
 व  कर-नीति  का  आमतौर  पर  स्वागत  करता

 हैं।  यद्यपि  मैं  मानना  हूँ  कि  इस  कर-व्यवस्था
 के  द्वारा  मध्यम  वर्ग  पर  बोभा  पड़ेगा।  परन्तु
 इस  देश  में  हमें  पंचवर्षीय  योजना  की  शुरूआत
 करनी  है  इसलिए  उस  सन्दर्भ  में  हमें  आर्थिक
 साधन  जुटाने  पडेगे  और  ऐसी  दशा  में  जो  लोग
 इस  देश  में  ऐसी  स्थिति  में  हैं  जोकि  तकलीफ
 उठाकर  भी  कुछ  दे  सकते  हैं  उनको देव  के
 लिए  देना  ही  पडेगा।  इसलिए  वित्त  मन्त्री  के
 इन  कदमों  का  भी  मैं  स्वागत  करता  हूं  परन्तु
 साथ  ही  साथ  मैं  यह  अवश्य  कहना  चाहता  हूँ
 बड़ी  नस्ता पूर्वक  कि  वित्त  मन्त्री  महोदय  ने
 किसानों  पर  जो  नये  कर  लगाये  हैं,  उनके  ऊपर/
 वे  पुनर्विचार  करें  मरी  मान्यता  के  अनुसार
 वित्त  मन्त्री  द्वारा  उर्वरकों  पर  जो  कर  लगाया
 गया  है,  ज्ञ  ड्यूटी  लगाई  गई  है,  वह  एक  ऐसा
 कार्य  है  जिससे  इस  देश  का  विकास  रुकने  वाला
 है।  उन्होंन  अपने  बजट  भाषण  की  प्रस्तावना
 के  परा  नंद  »  में  कृषिजन्य  कच्चे  माल  के
 उत्पादन  के  लिये  पूजी  लगाने  की  आवश्कता
 महसूस  की  है।  जब  उनकी  खुद  की  यह
 मान्यता  है  कि  क़षि  का  उत्पादन  बढ़ाना  बहुत
 आवश्यक  है  और  उसके  लिए  सब  कुछ  करना
 है  तो  फिर  कृषि  उत्पादन  का  जोरू  मूल  आधार
 है,  एकमात्र  तरीका  कहा  जा  सकता  है.  उस
 पर  आधारित  खाद  और  पानी  की  जो  व्यवस्था

 है,  जब  उस  पर  ही  कर  लगाया  जाता  है  तो
 फिर  मेरी  समय  में  नहीं  आता  कि  वित्त  मंत्री
 महोदय  अपनी ही  बात को,  अपने  ही दारा  अति-
 पादित  सिद्धान्तों के  द्वारा  तो  काट  नहीं  रहे  है


